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That the Bifl be passed.”

gy Thequestionis:

The Motion was Adopled.

MR.CHAIRMAN: Now we will take up
the next ftem.

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Woe will first take up the Statutory Resolu-
tions. It willthen be followed by the Constitu-
tion (Amendment) Bill.

MR. CHAIRMAN: is itthe consent ofthe
House that we take up those items as pre-
scribed by the Minister of Parliamentary
Affairs?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: Sfiri S.B. Chavan ta
move the statutory resolutions.

STATUTORY RESOLUTIONS RE: AP-
PROVAL OF PROCLAMATIONS IN RE-
LATION TO THE STATES OF UTTAR
PRADESH, MADHYA PRADESH, HIMA-
CHAL PRADESH AND RAJASTHAN.

[English]

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): | beg to move:

“Thatthis House approves the Procala-
mation issued by the Preesident onthe
6th December, 1992 under article 356
of the Constitution in relation to the
State of Uttar Pradesh.”

“That this House approves the Procla-
mation issued by the President on the
15th December, 1992 under article 356
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of the Constitution. in_relation to the
_State of Madhya Pradesh.”

"*That this House approves the Proclt-
maticn issued by the President on the
15th December, 1992 under article 356
Gl the Constituiion in rewation ic ine
State of Himachal Pradesh.”

“That this House approves the procal-
mation issued by the President on the
15th December; 1992 under article 356
ofthe Constituion in relation to the State
of Rajasthan.”

MR. CHAIRMAN: Motions moved:

“That this House approves the Procla-
mation issued by the Presidnet on the
6th December, 1992 under article 356
of the Constitution in relation to the
State of Uttar Pradesh.”

“That this House approves the Procla-
mation ussued bythe President on the-
15th December, 1992 under article 356
of the constituion in relation tothe State
of Madhya Pradesh.”

*That this House approves the Procla-
mation issued by the President on the
15th December, 1992 under article 356
of the Constitution in relation to the
State of Himachal Pradesh.”

*That this House approves the Procla-
mation issued by the President on the
15th December,1992 under articla 356
of the Constitution in relation 1o the
State of Rajasthan”

[ Translation)

SHRI GUMAN MAL LODHA (Pali): Mr.
Chairman, Sir | strognly oppose and conde-
man the resoultion moved by the hon. Min-
ister regarding the black proclamation dis-
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missing the four constitionally and duty
elected State Governments. These procla-
mations are a murderous attack on democ-
racy and a rape on the Constution in the
nisiory of consiiution.

Mr. Chairman, Sir, in the present world
wae talk of federal State. The founders of the
constitution, who were great thinkers had
emphasised not once but many times that
Article 356 inthe constitution would neverba
called into operation. | would like to quote
fromthe histiorical speech of Dr. Ambedkar
which he deliverd at the time when all the
Members of the Constituent Assembly in-
cluding the great leaders of Congress Party
had opposed this Article. At that time Dr.
Ambedkar had said'

[English)]
| quote

.“I'shre the sentiments that such articles will
never be called into operation and that they
. remain adead etter. If at allthey are brought
into operation, | hope the President who is
endowed with these powers willtake proper
precaution before actually suspending the
administration of the Provinces. | hope the
first thing he willdo would be to issue a mere
waming to a Province that has erred that
things were not happening in the way they
were intendedto happeninthe Constitution.

lfthat warningfails, the second thing for
himtodowillbeto orderan election allowing
the people of the Province to settle matters
by themselves. It is only when these two
remedies fail that he should resort to this
Article.”

[Translation]’

| would like to ask the hon. Ministers
who from morningtilleve swearinthe name
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of Dr. Ambedkar and the great Constitution
founded by him, whether his soulwould not
be pained to see that the constitution has
been murdered andthe Article 356 hasbeen
misused.

Mr.-Chairman, Sir, | would also like to-
submit that our Government had set up
Sarkaria Commission to examine the Cen-
treState relations.The Commission sought
the opinion of alithe political partles inregard
to the Article 356. You will be surprised to
know the reply which the hon. Members
sitting onthis side gave atthattime, inregard
to Article 356 under whichthe Governments
of Rajasthan, Madhya Pradesh, Himachal
Pradesh and Uttar Pradesh have been dis-
missed. Sir, | would like to quite the view$
expressed by Communist Party of West
Bengal in response to the enquiry made by
Sarkaria Commission vide page No. 9 of its
report. | would like my friends to point out, if
they find any exaggeration or incorrectness
in my submission or they should decide
themselves their course of action.

[English]

Tocutone's nosetogive abadomento
the meighbour.

[Translation]

Do not dare to cut one’s nose to give a
bad omen to the neighbour.

Sir, CPl West Bengal in reply 1o the
query sought by Sarkaria Commission vide
page No.9, wrote-

[English]

“That Article and the consequential
Article 357 should be drastically amendedto
preventtheir misuse. The wide powers given
tothe President under Arlicle 356 should be
deleted.” '
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Sir, | am quoting this from page 636 of
Part-1l of the report of Sarkaria Commission
on which the reply given by C.P.l. has been
recorded. Similar statement has been re-
corded at page 646.

[English]
Article 356 should be deleted.
[Translation]

Sir, not only this, the recommendations
made by the Sarkaria Commission on the
basis of opinions it received in response to
its queries on page 9 have been referred to
indetailatpage 178, 179 and 180 of Part-| of
its report. But | would like to quote only the
following lines-

[English]

. “Wehave carefullyconsideredthe above
suggestions. We have emphasisedthe need
toexhaustallpossible atternative courses of
actiontoresolvethecrisis beforeresortingto
the provisions of Article 356....."

[Translation]

Similarly they have given the following
’recommendations in Para 6,707, 6.708 and
6.709.

[English]

; Aricle 356 was amended by the Consti-
tution (Fourty-Fourth Amendment)
Act.Clause (5) of Article 356 so amended,
providesthat aresolution with respecttothe
continuance in force of a praclamation for
any period beyond one year fromthe date of
issue of such proclamation shall not be
passed by either House of Parliament un-
less two conditions are satisfied......"”

Alongwith this, they have given follow-
ing.recommendation at page 179.

[English]

| am quoting from para 6.8.01 of the
Sarkaria Conimission’s Repoert:

“Article 356 should be used very spar-
ingly, in extreme cases, as ameasure of last
resort, when all available alternatives fail to
prevent or rectify a” break-down of
constitutional machinery in the State. All
attempts shouldbeto resolve the crisis atthe
State level before taking recourse to the
provisions of Article 356. The availability and
choice of these alternatives will depend on
the nature of the constitutional crisis.”

[Translation]

Sir, priortothis, they have suggested al)
the possible alternatives and the precau-
tions to be taken. they have suggested asto
how the warning should be issued and rea-
sons should be given before the imposition
of President’s Rule. Atthe sametime, as per
the principle of natural justice, the so called
notice should be issued. In regard to Article
356, though Dr. Ambedkar had said that it
would remain a dead letter in the
constitution,yet the Congress patry has
misused it most frequently just to attainits
political motive and to form Governments of
its choice in States by totally ignoring the
popular mandate and election results. They
did not go by the recommendations of Sar-
karia Commission nordidthey go by views of
Pt. Jawharlal Nehru, Sardar Patel and Shri
Aiyangar and the other great thinkers who
cortributed a ot in the Constituent Assem-
bly.

It will be a surprise to note if the ac:
counts of what has been done inthe country
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by the Government is presented. it was
responsible for toppling the Govermment of

Punjab on 21.1.51, of Patiala on 4.3.53, of -

Andhra Pradesh on 5.11.54 and the Com-
munist Government of Trawancore, Cochin
and Keral on 23.3.56 and 31.7.59 respec-
tively with the help of whichthe Government
is now trying to resist its political opponant
the Bhartiya Janata Party. The same was
repeatedin Qrissain 1962, in Keralain 1966
and again in Punjab in 1967. Reacting to
thelr action, the people of the country over-
threw such a Government from the centre.
During that time Article 356 of the Constitu-
tion......

(Interruptions)

[English]

SHRI TESINGH RAO BHONSLE
(Ramtek): | am on a point of order.

MR. CHAIRMAN: Under what rule?

SHRI TEJSINGHRAO BHONSLE: ltis
.a point of informaton.

MR. CHAIRMAN: No. Please sii down.
(Interruptions)
[Translation]

SHRI GUMAN MAL LODHA: With the
overthrowing of the Congress Partyfromthe
cantre the swom in Janata Party Govern-
ment dismissed nine State Governments in
1977. | have always been opposing such a
move of the then Union Government and |
still oppose that. The mistake of the Janata
Panty Government Committed in 1977 was
very much of the same nature which had
ever been committed by the Congress
Governmentin the past. Ever since the 44th
amendment was brought about, the ques-

DBCEMBER 22, 1993

in relation to U.P., M.P., 644
H.P. and Rajasthan

tion of dismissing the State Govemment
underthe provisions of the Constitution again
became justiceable. During the year 1982
the Supreme Court stated while hearing the
case of A.K.Ray that it was objective rather
than subjective and hence the State Govern-
ments could not be dismissed on that ac-
count.

Govemors of the States have been
reduced to the status of puppets playing In
the hands of the Central Government whic’e.
usaes them to serve its own vested politica
ends andtoletthemact against the willofthe
public.

It must have been marked as to how our
Communist colleagues behaved with Mr.
Dharmvirinthe West Bengal. Similarly, when.
amajority Government came to powerin our
State of Rajasthan in 1967, the then Gover-
nor Shri Sampurnand tried to topple that
Govemment and thereby invited abloodbath
which ultimatelytook the tollof sevenlivesin
Jauhari Bazar. The way Shri Dharamvir, D=.
Gopal Reddy, Shri P-awate, Shri Ram Lay,
Shri Venkat Subbhaiya, Shri Krishna Rao
etc. have played as puppets in the hands of
the Congress Government disregarding the
instruments of democracycanbe seeninthe
obnoxious results following the report of the
Govemor of Rajasthan which is not in keep-
ing with the provisions of the Constitution. |
would like te tell the hon. Minister of Home
Affairs that he cannot be absolved of the*
responsibility only by making a statement n
the Rajya Sabhathat the mistake would not
be repeated in future..

HON. MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): I nevertold like that.

[English]
THE MINISTER OF DEFENCE (SHRI

SHARAD PAWAR): Please do not speak
untruth.
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[Translation]

SHRIGUMAN MAL LODHA: It is written
in article 356 of the Constitution that-

[English]

"It the President on receipt of a report
fromthe Governor of a State orotherwise, is
satisfied that a situation has arisen in which
the Government of the State cannot be car-
rled on in accordance with the provisions of
this Constitution..”

[Translation]

Here instead of a letter being written by
the hon. President it is written by the Gover-
nor of Rajasthan Dr.N.Chenna Reddy. |am
holding the authentic copy of the letterwhich
has been circulated to allthe hon. Members
by Shri Chavan. He writes-'My dear Nar-
simha Rao’. The point is since when Mr.
Narsimha Rao has become the President of
India. It is a novel news for the House. The
fact remains that Mr. Narsimha Rao is not
the President. No letter, nocopy ofthisletter,
nothing like that was sent to the*hon. Presi-
dent of India. The hon. President’s writes in
his order sheet that he, Dr. Shankar Dayal
Sharma the President of India has received
areportfromthe Governorof Rajasthan and
on the basis of that report along with the
information reached to him from other
sources, it has been found that the political
situation has taken such a shape in the
Statethat the State Govermentcannat func-
tion'under the provsions of the Constitution.
Here, | would like to submit that the very
background of the said notification is uncen-
stitutional. No such letter was written to the
President’s at all. No coy of that letter was
senttothe hon. President of India. The Presi-
dent acted in response to sucha letter which
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was not sentto himat all. It was statedinthe
reporis of the Sarkaria Commision as also
stated by Dr. Ambedkar that if any such
report is sent to the hon. President from the
Govemor, then the hon. President will write
bake to the Governor, and to the hon, Chief
Minister of the State as well, Besides, there
are alternative provisions like issuing wam-
ing and issuing show cause notice which is
based on the priciples of natural-justice.
Now-a days things have ben changed. Wire-
less abd FAX messages are senttothe hon.
Prime Minister and in response to that g
messge forthe offce of the Prime Minister is
senttothe President House and on the basis
of the same messge actions are taken.

What | intend to submit is that is an
unconstitutional notification. The notification
is not in keeping with the spirit of the article
356 of the constitution and keeping in view
the constitutional provisions, it is only im-
perative that actions shouldbe takenincom-
plience witthe provisions of the Constitution,
constitution is, say a holy document whichis
there to runthe country. If the Governors of
the State are not well versed with the provi-
sions of the Constitution, then, | would say,
whethertheydo have anyright toba there on
those posts. Notwitstanding, if they allowthe
blatant violationof the provisons of the Con-
stitution deliberately even then they are not
at all fit tio be there on their posts. If a
Governor writes a letter to Shri Namsimhg
Rao, he violates his right and power as
Governor. With alt humility, | would like to
state that under the aritcle 356 of the consti-
tution, this is only a waste pape. which has
no ground for any action to be taken against
the State Government. It cannot be made
the basis for inititating action. Will the hon.
Minister of Home Affairs explainastowhatis
the basis to initiate any action? Whaen this
letter cannot be made a basis for initiating
any action how then a State.Government
can be dismissed particular when it enjoys
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the mandate of the people . The hon. Minis-
ter of Home Affairs should explain.**

[English)

SHRI PAWAN KUMAR BANSAL
(Chandigarh): You do not refer tomthe pro-
ceedings of the other House in this way. My
hon. friend is a learned Member; he knows
this.

MR. CHAIRMAN: Please do notreferto
this.

[Translaion]

SHRI GUMAN MALLODHA: No prob-
lem, let there be no reference to this.

[English]

MR. CHAIRMAN LAL: It will not form
part of the record.

[Transiation)

SHRI GUMAN MAL LODHA: But the
question is how will you remove this uncon-
stitutional leiter from the record? How will
you manage or manupulate? It is a waste
paper. If the hon. President puts his signa-
ture on something unconstitutional done by
the hon. Governor then the very notification
becomes iunconstitutional. Sir, four notifica-
tions have lately beenissued from the office
of the President. So far as the matters of
other states are concemed, there are my
colleagues wha will provide tacts aboutthere.
{ will be strictly confined to the affairs of
Rajasthan.

Sir, on the one hand the media of India,
the Press and the intellectuals of the country
have condemend '
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In unison the dismissal of the Goveme-
ment of three States.

The headlines of the newspapers read
like- Rolitical Blunder’, ‘Assaulton its Consti-
tuion’ the Delhl edition of the Indian Express
writes in its editorial ‘Politixcal Nihilism’,
Likewise, you can see the expression of a
the Newspapers of India. The Delhi edition of
The Times of India which had so far been
supporting the prolices of the Hon. Prime
Minister has written - “Cold blooded murder
of democracy/” What has been written there
is the statement of Shri Rajeshwar Rao that
followedthe report of the Sarkaria Commis-
sion. | was just telling that. The C.P.l. has
gone to the extent of giving in writing to the
Sarkaria Commission..

[English]

SHRI TARIT BARAN TOPDAR (Bar-
raokpore): We still stnd for that

[Translation)

SHRIGUMAN MAL LODHA: Well, now
he have every right to change his stand but
Iwould like to submit that what he Is stating
and what | am reporting is to cut one’s owtt
nose for giving bad omen to neighbour. He
easilyforgetsthat he hold it highly objection-
able when the President rule had to be
imposedtwice in Kerala. Heforegets thathis
secret alliance might be shaken in regardio
Darjeeling. He should relaise that someday
they may also loose their own Government
there. He should not foreget tht in democ-
racy he owns a natural repsonibility to save
the Constitutional tradititions in the country.
Notto go by that willamount 1o the murder of
the demcracy itself.

Sir, now | would iike to give you other
figures. Those should also be noted. It has
been said that the Governor of Rajasthan
has mentioned in his report that the State
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Govemment failed to control the riots there.
The hon. Members from Bengal, Maharash-
tra and Gujarat are also sitting here. | would
like to cite some figures which are self ex-
planatory and tell the situation in different
States. | have notcolleted these figures from
any news paper but these figures are given
by the Government in reply to the Starred
Question No. 385 on 21 December, 1992 in
*the Rajya Sabha. According to these figures
the highest number of killings which have
taken place are in Maharashtra 259. 208
persons were Killed in Gujarat. | would liek to
ask the hon. Minister of Home Affairs as to
which partythe Chief Ministers of Maharash-
tra and Gujrat belong. -

You have visited Maharashra and also
deliverd a speech there. You, yourself went
to take stock of the situation there and you
were told by the people that the police per-
sonnels have been killed.A police constable
and a sub-inspector was killed. | would not
go into detail in this regard whether the
killers belonged to Minority community or
majority community. All of you know it well
and | would not discuss that mater aere. The
Maharshta police is more alert than the po-
lice of other States.The Police administra-
tion of the State is regarded better than any
other. Recently in an irterview in Bombay |

+saidthatthe Cheif Commisioner of Pol;ice of
that state should at least be gien the Gover-
nors's award. Had he not taken it timely
action the entire Bombay would have been
burnt. because anti-social elements were
more ative there, who have been instrument
in engineering such riots inthe country from
time to time.. They burnt the whole market
there and started killings. According to
Giovernment's figures 259 persons have
been killed in Gujarat. In comparision to
Maharashtra and Guarat 94 persons have
also beenkilled there and 208 persons have
beenkilled Assam, where alsothe Congrss
is ruling. Alongwit this 40 person have been
killed in riots in Bihar, were our freinds are
ruling. | would liek to ask which pary is ruling
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in Karns/ ataka whether itis B.J.P.Of B.J.P.
or Shiv Sena. | ave the reply given by the
Government in Rajya Sabha to the starred
question No. 3850n 21 dec., 1992 asked by
Shri Vithal Bhari Patel and Ram Naresh
Yadav regarding loss of life and propety in
the riots. Accrding to that reply 40 in Bihar,
208 in Gujarat and 71 persons in Karnataka
ave beenkilledin the recent riots. Alongwith
thisthe losstothe propety has been upto RS.
5.97 core. Rs7.25crores in Gujarat, Rs. 3.9.
crorein Maharastrawhere 259 persons have
been killed and Rs. 6 lakh in Orissa.

'ncomparison tothese figures if you see
the figures of Himachal Pradesh you will find
that no riots have taken place there and our
friends from other side willtell you about this
who have visited Himachal Pradesh that
whether any riots occured there or not. Ra-
jasthan has not suffered even one fourth of
the total loss suffered by Marashtra. 259
persons have been killed in Maharashtra
while this number is 49 in respect of Rajast-
han. Then on which grounds you have dis-
missed the Government of Rajsathan.

| would like to know whether there are
two tyoes of constitutions followed in our
country and whether there aretwo types of
judicaries in our country. Whether we have
two different view points and our Home
Minister has two different see the things
because somewhere he regards human life
very previous and somewhere he lakes it in
a very casual manner and gives no impor-
tance to the killings of human beings.

| would like to say thatm 27 persons
have been killed in West Bengal where
communit parties are in power, whereas no
persosns has been Kkilled in Himachal
Pradesh. You have not dismissed the Chief
Minister of West Bengal ShriJyoti Basu nor
have demanded for that. Though, 8 persons
were riddled with never demanded for the
dismisal of that Government have dismissed
the Rajasthan Government. Sir, you cannot
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‘find any such example in the history. You

can go through the Sarkaria Commission's
Report judgement given by Justice Bhagwati
in 1977 of Justice A.K. Roy's judgement of
1982. You will not find any such exampile, It
is just becuase there is the Goverment of
other party and it believe in the mandate
given by the people an excuse has been
found wit the politcal motive in mind to dis-
miss that Govemment. This excuse wilinover
stand the test of the jutice.

The Govenment has started this proc-

ess. It has dismissed Meghalya Government

. What the Assam High court has done, it
striked down that. It this way the Govern-
ment has misused the Aricle 356 in the
whole of easternregion. lthas dismissedthe
Governments of Meghalya, Tripura and
Manipur. The High Court of that State has
given stay order on that but by ironring that
order you are doing it from here. The Gov-
ernment js misusing Article 356 and it is the
murder of the Constitution, Therefore, | would
like to state that this House can never give its
approvaltoit. Iwould alsoliketo state that he
excuse givenforitdoes also not standto any
reasons. If atall youwantto justify your stand
then you will have to dimiss at least 10-12
State Governments under the Article 356.

Sir, now the other reason has been
givenbythe governentthat Kar Savaks were
semt from there.

(Interuptions)

SHRI AYUB KHAN (Jhunjhunu): Mr.
Chairman, Sir, he hadbean the justice of the
High Count of a State and if he has such
views then what son of justice he would have
given 10 people..... | Interuptions)

SHRI GUMAN LAL  LDOHA: Ayub
saheb 8 my hon. Friend. | wanted to give

DECEMBER 22, 1993

in relation to U.P., M.P., 652
H.P. and Rajasthan

reply to his query but he spoke in such an
excited mood that | could not understand.

i anything is asked with politeness
modesty, simplicity and in a proper way, | will
cenrtainly reply to that with due counteasy and
humility.

Now | would like to draw your attention
totheground orreasongiven by the Govern.
It is ridiculous, unconstitutional, lllegai and
cannot stand to reasons. He writes that a
Minister in Rajasthan regsigned from the
Govemment had participated in the Kar-
Seva. It should have actually been appreci-
atd as to how utiful was the hon.Chief Minis-
ter Shri Bhairon Singh Shekhawat who in-
spite of his old relations did tell the support-
ers of the B.J.P. and other people clerly that
they would not be allowed to participate in
the Kar Seva so long as they are in his
Government. Shri Lalit Kumar Chaturvedi
should also be appreciated who relinguished
the office of the Minister to take partin Ram-
Janam Bhoomikar Seva. Butthe hon. Home
Minister views sall these things through
some other angle.

Mr. Chairman Sir, |would like to quote a-
couplet in this connection-

"DASHAT ME HAR CHESS ULTA
NAZR AATAHAI MAJNU NAZAR AATIHAI
LAILA NAZAR AATA HAL"

They view everything fromthe opposite
angle. Instead of praising the Bhairon Singh
Shekhawat Government, they have dis-
missed it. Iwould like 10 make a submission
to you in this regard. The Supreme Count is-
the apex court of our country. The Supreme
Coun aswell asthe High Cour have passed
orders that necessary arrangamaenis to al-
low the darsghan of the ideats of Ram Lal
would be made bul the hon. Home Minister
has stopped it. He has deployed para mili-
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taryforcesthere. Today, no onecangothere
forthe darshan. Sir, this practice has been
going on thére since 1972 and then hon,
Prime Minister is committing a contempt of
court by ignoring the arders of the Supreme
Count, the High Court and the Munsif
Court..(Intecruptions) | would like to com-
mend the hon. Prime Minister for taking
precautionary measures Unitke Shri Mu-
layam Singh, he did not do athingto taminsh
his ownimage. He has saidthat eventhough
there is President ‘s Rule, there are two lakh
Kar Sevaks'. He asked them to disperse
peacefully. He did not give firing orders and
cause bloodshed. Narasimha Rao Ji did not
cause bloodhead in UttarPradesh tike Mu-
-layam Singh. | would like to comend him for
' it atthough some of his colleagues are cast-

ing aspersions on him for his modety
(Interruptions).
SHRI CHOTEY SINGH YADAV (Kan-

nauj): Mr. Chairman Sir, | am on a point of
order. The person, Shri Mulayam Singh,
about whom he is saying, is not present in
this House. Firing was made during his ten-
dure butfieprotected the mosque. Thedeath
toll was not more than 12. But without firing
these people killed two thousand peopie and
the mosqu was aiso Ganulisheﬂ (Interrutpi-
ons)

SHRI GUMAN MAL LODHA: It is not
true. They are not ready to listen when a
reference is made to Shri Mulaym Singh: |
praised Narasimha Rao i for not causing
bloodshed and for handling the matter con-
scentialy. Later under the pressuons of his
pollioﬂlcnlnﬁuas hewent againstthe orders
af the Supreme Court and the High Court.
The courts had orderedthatthe idols of Ram
Lal would be worshipped uniterruptedly,
because It has been going on since 1952.
What right do thay have to stop it by deploy-
ing para-mifitary forces.Areen;t they comit-
ting contespt of court by doing so? Now
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they are making an outcry for the contempt
of Court. They try to accuse Mr. Kalyan
Singh of contempt of Court. Then, please tell
me why Shri Chavan should not be charged
with contempt of Court. Who authorised the
Govemment to dely Court orders Who au-
thorised the Govemment to make an an-
noucement to the effect that the mosque
couldbe rebuilt? No administrative officer is
autharised to do the same without High
Court or Supreme Court orders.

When the matter is subjudice in the
Supreme Court and when orders have not
been passed we should walt. Let the law
1ake s own course and nobody shooid be
allowed to take the law into his hands.

It has been alleged here that the Kar
Sevak, who were going for the darshan of.
RamLalajeRamJanambhoomi, were given

-royaiweicoune-and reception. Chavan Sahib

should make it clear here whetheritis nota
fact that the Supreme Court had authorised
thateveryone is freeto gothere for Kar Seva.
The right te perform Kar Sevato Kar Sevaks
was not given at Government's mercy but it
was given by the apex court of the country
i.e.the Supmma Coun. (lntam.lphons)

i would like to know whelher Gandu i
had sought permissicn to launch the Quit
Inda Movement and did aruna Asaf Ali,
Jaiprakash Narayan and Achut Patwadhan
give a call to revolt against the British Raj
with prior permission. Many English people -
were killed and Govemment buildings were _
se! ablaze. Did Subash Chandra Bose seek
permission to go to Japan and give a call
fromthere, you give me blood and | will give
you freedom.” Should they be called trai-
tors? My submission.is that the Govemment
should ponder over itcalmly. Should a popu-
lar Governemnt be dismissed only because
some of the Ministers participated in wel-
come, without mentioning by any name.
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17.00 hrs

[English]

Some high ups in the ruling party gae
welcome and some high ups gave see off.

[ Translation)

Is seeing off an offence . Please tell me
in which Article ha it been written? The Kar
sevaks went with the permission of the
Supremecourttothe place wherethe puja of
the idols of Ram Lala had been going on
continuously. Is it a crime to see then off?
They wera sent off on 4th .Was it a crime to
do so? Three to four lakhs people had gone
there from Rajasthan and if some members
of Bhartiya Janta Party had gone some-
whare in some states to welcome them,
there was nothing wrong in it . The Sarkatria
Commision and our freinds from the Com-
munist Party have said that an elected
Government should be allowedto run at last

for four months. This is what Shri Ramesh-
war Raowroteto Sarkaria Commissionin his
report. Our freinds from the Communitst
panty endored his report. Our friends from
the Communist party endorea his view. In
the meantime Elections could be held. The
people will decide whom they want. | know
tha! he Governmentwiilgoforthe elections,
| know that they are afraid of the people, |
know thathey do not wantthe mandate of the
people, | know that the do not want the
mandate of the people (interruptions) Please
come forward. It is my challange.There are

four Ministers from Rajasthan here. | am -

ready to consent them. Let them contest
from any field or any Parkamntary Constitu-
ency. Leave the case of prominent person-
alities, Leave the case of ShekhawatjiLeave
the case of our other leaders. Let themn hold
elections andseetheresults. They are afraid

ot going to people’'s Court.
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Now | amgoing to make a submission of
a historical importance. Yesterday our hon.
Prime Minister said

[English]
new

‘Article 356 requires a
outlook.\article 356 reqgire a change.”

[Transalation]

By ‘chane"\he did not mean delection.He
wanted a change fro some other angle. My
hon. friends sitting this side should think over
it as to what is going to take plae in the
country.\Sicne the time of Dr. Ambedkar till
date Rwas saidthat Article 356 would remain
ineffectie, but it has been misused for more
than 100times. People siting here know well
as to how it was done in Punjab and other
States (Interruptions) | would liek to say one
thing about what the hon. Prie Minister said.
He wanted a change in it. | say that if ke
wants a change let him delete it. Let the
democrcy flow as usual. This is what | wanted
to submit.

[English]

SHRIPAWAN KUMAR BANSAL (Chan-
digarh): Mr.Chaairman Sir, over the years,
our freinds, fionding themselves often ove-
taken by a feeling of plarania as also of
claustrophobia, have been prticupating in a
clohony of our dichototomy about the pow-
ers of the Presidnet under Article 356 o
issue a procalmation assurming to himself
the funtions of the State Government and
declaring that the functionc of the State
Legislature shall be exercisable by the Par-
liament.

Sir, the latest developments beginning
with the black day of our history, that is, the
6th of December, 1992, have once again
reasserted the wisdom and foresight of our
founding fathers when'they visualisedthata
situation can ar'se when the Government of
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acordingto the constitutions! provisions and
it would become, in those circumstances,
the bounder duty of the Union 1o take over
the functions of the State Government. To
callit, ourlearned ShriGuman MalLodha did
an aberration of the constitutionsl powers an

onelaught on constitution. | would submit =

with utmost humility, is a travesty of truth,

because this provision is intended primarily -

to uphold democracy and to prevent it from
deteriorating to a weapon of self destruction,
Ourconcept of secularism, that is, positive
respect for all religions, was enunciated and
has been reiterated over the years by the
tenet “Sarva Dharma Sambhav” It is mani-
fested by what India has always stood for.
Ever the painful acceptance of partition did
not us, though overthe years we have found
that our friends thera for narrow political
ends, have fromtime to time, triedto arouse
communal passion.

The most shametulday tor the nation ot
course was the 6th December, 1992. That
was the day whenthe communalfrenzy built
upsystematically overthe years by the RSS,
VHP,Bajarang Dal combine was unleashed

.to demolishj the 450-year old Masjid at
Fyodhya. That day, certainly but unfortu-
nately willgo down asthe blackestdayinthe
history of contemporary India. It requires no
strenuous effort to conclude that the demo-
lition was the result of a concered, a pre-
planned conspiracy, the magnitude, and the
consequences of which could not have been
felt befora the actual results there of on that
fatetul day, which shook the entire world.

With the tall of Masjid at Ayodhya our
prestige dipped andthe diabolical designs of
the Sangh Parivar 1o turn India into a theo-
cratic state were exposed. The solemn affi-
davitsfiledby thethen Chief Minister of Uttar
Pradesh, Shri Kalyan Singh and some holy
men turned politicians in the Supreme Court
turned out to be a ploy to fob, to treachor-
ously betray the apex court, Parliament, the
Constitution and the nation.

PAUSA 1, 1914 (SAKA)

in relation to &.P., M.P., - 658
H.P. and Rajasthan

The Prime Minister, Shri P.V. Nara-
simha rao, committed as he was to his ap-
proach of consensusto nationalissues, stick-
ler as he is to the rules of the game, to
constirtutional and moral propriety and a
believer as he is in the sokemn assurances
given by hon.urable men, resisted thede-
mand for the dismissal of the U.P. Govern-
ment at that stage. But the events that un-
folded afterthat day, unambiguously proved
that the BJP Government in U.P. had for-
feitedits right, and the moral authority to stay
in Government even for a second longer. In
all fairness | would say that Shri Atal Bihari_
Vajpayee, when he was initiating the debate
onthe No-Confidence Motion the other day,
was candid enough to accept this fact. And
he went a step forward to pose a questionto
the Government as to why the
U.P.Government was not dismissed earlier.
Now for our friends 1o rise from the other
sidefto find fault with thai, it is nothing but
double talk and it is lypocracy.

Sir, Iknow of the legalattainments of the
learned and hon. Member Shri Lodha. |
would not really enter into much of a debate
on those. But | would like to make a humble
submission that Article 355 of the Constitu-
tion places an onerous responsibility on the
Centre inter alia to protect every State from
external aggression, from internal distur-
bances andto ensure-these are the words |
would like to underline that the Government
of every State is carried out in accordance
with the provisions of the Constitution. This
Article has to be read in conjunction with
Article 356. While interpreting these provi-
sions, we cannot be hyper- technical or
pedantic in our approach. With utmost re-
spect, | would like to submit to Shri Ladha
that we are inthe court of the people and we
are here to see, to walch the interest of the
people, the agony/which the people had to
undergo and what responses of the /
Government have 1o be there n
future.
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Sir, | humbly submit that if it transpires

that the Govemment of a State is not-1 want
to again underline the word ‘is’ because one
can definitely interpret 'cannot’ as 'is not’ -
being carried out in accordance with the
provesions of the Constitution orthat those
hoiding the reins of the Government are
flouting the the Constitution, then itbecomes
the bounden duty of the Union/Government
toact

Sir, such a situlition unfortunately did
prevail in Rajasthan, in Madhya Pradesh,
and in Himachal Pradesh when the Presi-
dentissued proclamations under Article 356
with respect to these States on 15th Decem-
ber 1992.

. Sir, the jubilation, the sppntaneous jubi-
lation, and show of unbounded joy on the fall
of the Masjid at Ayodhaya, the glorification of
and warm receptions to the so-called kar
dewaks accorded by the BJP cadres includ-
ing even Ministers,to }hase marauders-per-
mit me to use that word-who had attacken
Ayodhya underthe guise of holy kar sewaks
to those self-professed Ram Bhagats who
showe uttet contempt for teachings of
Bhagwan Ram, amply demonstrated the *
Dr. Jeykyll and Mr. Hyde, psyche of our
friends on the other side. Sir. that is the
characteristic of the BJP. Andfaced with that
sltuation, it was the bounden duty- | repeat -
of the Union Government to act -and the
Government did that act.

In the wake of Ayodhya tragedy, the
Perpetrators thereof, that is, VHP RSS and
Bajrang Dal combine were declared unlaw-
ful  along with two Muslim communal

‘organisations. After this ban under the
Unlawful Activities {Prevention) Act, 1967,
any person who is a member of any ofthese
unlawful organisations orany person who
associates himself with the activities of
these organisations, takes part in the pro-
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ceedings of tnese%’r;'a%?s%ﬁgﬂf {gfpable to
punishment with imprisonment and this of-
fence is acognizable offence. ldo not have
to say thatacognizable offence is an offence
for which the police officer can arrest the
offender without warrant,

Sir, when the members of the State
Govemments openly professed the RSS-
VHP Ideology, there was no option left for
the Govemment of India but to dismiss
these State Governments.

Hare itis pertinent to refer the reports
received formthe three honourable Gover-
nors. | would very briefly refer first to the
report received form the Governor of Hima-
chal Pradesh. The hon. Governer says that
he had been keeping a close waich on the
activities of the members of the BJP and its
sisterorganisations like RSS and VHP after
they made known theirintention to partici-
pate in the Kar Sava. He says, “it not
disputed that the Chief Minister and his
council of Micisters havé exhorted and
instigated the Kar Sevaks from Himachal
Pradesh to take part in the Kar seva on 6th
December, 1992. One Memberofthe Vidhan
Sabha has publically admitted that he
participated in the actual demolition of the
Babri Masjid and still they call it Kar seva. He
participated in the actual demolition. * The
Chief Minister himself being a member of
RSS would not be in a positionto carmry out
these directions sincerely and effectively.
When the Chief Minister and some of his
colleagues belong tothe banned RSS, itis
not possible for the adinistrative machinery
to implement the ban faithfully, particularly
when these Ministers are openly criticising
ban on these communal parties.” This was
the opinion and these were the remarks of
the Governor of Himachal Pradesh. No fault
can.be found with that particularly because
we also know the fact that it was the Chiel
Minister of Himachal Pradesh who has said
that ifRSS had to be banned, it would mean
Shanta Kumar was directing the armest of
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Shanta Kumar. (Interruptions).

| would fike to refer to some portions
only ffom the final repont of the Govemor
of Mahdya Pradesh. He Says:

" the feeling of insecurity that has
grippedthe BHEL employees and
their familles because of the
.Lukewarm rfesponse of the ad-
ministration to deal firmly with the
rioters and the pressure brought
on the administration to accommo-
date the so—called Kar Sewaks in
BHEL are extremely serious
developments.”

Then he says referring to an incident
between the army and some miscreants.

“the miscreants taking coverinthe
farm house exchanged fire with
the army in which some of them
were killed. This kind of happen-
ing strengthens my conviction that
the spate of troubles leading to
incaiculable loss of lifte and prop-
erty isthe handiwork of well organ-
ised and well planned strategy by
anti- national elements.”

Further, the hon. Governor goes on
lo say:

* With the reported statement of
the Chief Minister Shri Sunderlal
Patwa that the decison of banning
the RSS and VHP was unfertu-
nate, the State Government's
credibility to sincerfely implem;ent
the Centre's  directions In.the
matter is under a cloud Further
from the response of the State
Governmient so far, there ls a
question mark as to how BJP
leaders like Shri Patwar who
swore by the values andtraditions
of the RSS will be able to implé-
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ment the ban both in letter and
spirit.”

The BJPs decision to observe Decem-
ber 13 as"Black Day" - very rarely we come
across ruling party declaring black days;
prevailed in Madhya Pradesh. The honble
Govemar reports,

* The BJP's decision to observe de-
cember 13 as "Black Day" all over the
country to protest against the above
mentioned ban and its decision to observe
protest week against these heinous laws
from December 1410 20 are moves fraught
with danger, particularly in the present
context. (/nterruptions).

Further | quote from the Report:

* The outbreak of large scale
violence was surely an act of well-
‘planned strategy and deep- ropted
conspiracy. The administration
was amule witness and abjectly
failedInits primery duty 10 protect
the life and property of the citi-
zens.”

These are the reports fromthe Gover-
nors and our hon. friend Sr. Lodha wants
us to believe that arfticle 356 is only sup-

‘posed to be a dormant provision in the

constition of India.

To be fair to him, | would now refer
tothe report of the Governor of Rajasthan
also. Admittedly, the Governor of Rajasthan
addresses his communication to the primje
Minister of India, but what he says further
Is very very important. He says:

* This pan is not being imple-
mented at all* - Mr. Lodha leaves
out that semence — "One of the
Ministers had resigned a»d 'e
along with 22 MLAs apart ‘rom
about 15,500 BJP worker i
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participated in the Kar seva at
Ayodhya on 6th December, 1992.
They were Given aroyal send off
and similarly a royal welcome
whenthey rfeturned, by influential
peaple in the political set up run-
ning the Government.”

That was the welcome being vien, that
was the reception being accorded to those
people who were guilty of demolishing a
place of worship at Ayodhya. It was inthese
circumstances that he said:

"I would, therefore, recommendto
the Central Governm;ent for tak-
ing necessary action to dismiss
the State Govefrnment.”

The fault that Mr. Lodha has found
with this commbnication is that it has been
addressedto the President of India. 1do not
want to enter into arguments which are
hyper— technical and do not want to be
pedantic in my approach or enter into an
exercise in semantics astowhat the repont
meens and what the president means. But
lam sure, Mr. Lodha knows that itis article
74 of the Constitution of India which says
that there shall be a Council of Ministers
headed by the Prime Minister to aid and
advise the president. articles 355and 356 -
and mind you, Sir, these arlicles come
underthe chapter dealing with Emergency
provisions = give power to the Union
Government to take such action as the situ-
ation may warrant, and in that event if the
communication was addressedto the Prime
Minister, by no stretch of imagination can
we presume that it was not areport ora
repart which cognisance could notbetaken
by the President. And inthese three cases
we Know-it was revealed onthe floor of
the House the other day- that after the
reports were recaived, the Cabinetmet, the
Cabinet Committee on Political Atfairs met,
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aconscious decision was taken in view of
what | have narrated earlier, and then one
of the senior Ministers went the President
with the recommendations cf the CCPA,
with the recommendations of the Govemn-
mentto president’'s rule was promulgated
in these States.

[Translation]

SHRI NITISH KUMAR (Barh): Whay
did the dpocnce lunirtc carry t why nto the
Home Minister.

[English]

SHRI PAWAN KUMAR BANSAL:
Those are not the pertinent questions...
(Interruptions). With these reports fromthe
Governments. and itis here thet | would like
to say that the Centre rfesisted a demand
earlier. It was after these reports from
three Governors who are not our appoint-
ees, that the Governm.ents were dis-
missed. Indoing so, the Union Government
has only performed its constitutional duty.

i

Mr. Chairman, Sir, in this connection |
would like to refer briefly or two points
raised earlier by ShriLodha. | do not want
to go back to the entire history as to which
stat? Government was dismissed by which

. Governm;ent aft the Centre earlier. But |do

want torfemind him that in 1977 nine Gov-
ernments, headed by the Congress in
different States, were dismissed with one
stroke of pen, only because they Centre.
Shri Lodha referred to the events in Ma-
halrashtra now. In 1984 it was the Con-
gress Govefrnment at the Centre which
dismissed its own Government in Punjab,
because we lelt that some son of extraor-
dinary situation had developed which
required an exiraordinary situation had
developed which required anextraordinary
remedy.

When we take an action under Article
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356 of the, Constitution, we are not
actuated by any personal consideraftion.
We know what Justic Sarkaria has said.
The hon. Home Minister has said in the
Concultative Committee meetings and the
Governmentis prepared for a discussion in
this House here, provided our members
Give us time to discuss these important
matters. It is Just not enough to enhome
parts at thereport that rait youand say that
this "is what Justice Sarkaria said. They
exhome one part of it and they throw it at
our face. that -will not do.

| would say that Article 356 would
require a serious consideration. As |began
by saying, | would wantthat its scops is to
be enlarged. You have gottosay when the
Government is not being carried out inac-
cardance with constitution aricle 356 can
apply so that the legal luminaries like Shri
Lodha are .not able to find lacunae with
small petty matters here andthere in orderto

bring to a grinding halt the working of the,

Governm;ent. That is whaft cafre has to be
faken about. ’

When | was referring to the present
action, with all humility 1 wani to say that
whenwe have taken this action, we have
taken this action not for anu self- glorifica-
tior or any seli-aggrandisement. We know
the challenges that lie ahead of us when we
dismissedthe Governments. We know that
the communal forces would re—group and
there are r-eports about that. We know the
challenges that lie ahead. But we are not
deterred by those. We are preparedtoface
those challenges because the Congress
has faced the Chalrenges in the past. The
Congress is prepared to face these chal-
lenges in the future.'Please permit me to
say that Congress is not Just a political
party but Congress has been a mass
movement; Congress has been an ideol-
ogy. (Intertuptions) Today the countfry
~ould say that there is a scrt of confronta-
ion. | say that it is conirontation of
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ideology. We are not deterred by sort of
onslaught that comjes fromthe other side.
we are prepared totake an allthe subversive
activities that will be launched by those
organisations which have gon underground
and the leaders of which now want the
Govermnment to give undertaking that they
will not be arrested.

It is theclarion call of the nation today
thathasimpelled us totake this step and we
1o do so and we did so, with resolute
firmness to fight these obscurantist forces,

. to apply a healing touch to the people -

Hindus, Muslims and others —whose hearts
are bleading today, toreaffirm the nation's
faith in our time-tested values and to
restore fo India its pristine glory. We Know
that tHe'dark forces of religious bigotry are
arraigned against us. But at this critical
Juncture of India's history we have the
support of right-thinking people of the
‘country, the right—thinking people who are
the true inheritors of India’s spiritualism
who refuse to be caged by the narrow walls
of unguided communal madness, who
accord priority human dignity and sensitivit
ies, who have ingrained in their ethos the
true essence ojf Hinduism itself.

As | said, when we took over the
administration of these Stees, it was forno
cause of self- glorification but to preserve
all that India has stood for.

To conclude, | would only 3ay, Sir. it
is an extraordinary situation that prevails
in the country today. This axtraordinary
situaftion did call for an extracrdinary rem-
edy and we had fo 1ake the step that we.
have taken.

Sir, the challenges | referred to are
vast but we afre notdeterred by that. The
nation today is in peril. The Prime Minister
referred 10 it when he talked of 1962. The
nation today is in peril. The peple of the
country would defend it with all their mite.
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"Thark You very much.

SHRI RUPCHAND PAL (Hooghly): Mr.

Chairman, Sir, we are passing through a

very extraordinary situation in the country.
Never beffor since Independence of our
.country had been subjected tosuch.a

severe test. Our Constitution has been-

challenged, all the values our nation nas
been upholding- have)bsen challenged.

Sir, afull -fledged debate has already
takenplace onthe occasion of the No-trust
Motion, | do_notwant to repeat it . But how
extraordinafry the situation is had been
made clear to thé nation because what
happened in Ayodhya on 6th Dgcember
lastwas not only the demolition of a place of
worship, but itwas apre—planned attack on
the Constitution, on the judiciary, onthe rule
of law, on the age—old pluralist values of
Hindu faith and fer that matter, any rfeligion
worth the name.

Sir, t was religious terrorism bordering
on religious fascism and .t was built up...
(Interruptions).

[Translation]

SHRI NETISH KUMAR: Can faccism
be rligious®

[English)

SHRI RUPCHANPAL : It canbe that
is called Golwalkarism and what has been
propagated now... (Interruptions).

The ped of bigotry and fanaticism and

medieval barbarism are out to raverse the .

process of history, they are out to throw to
the winds reason and rationality. Sir, this is
an extraordinary situation. The Union
Government, as we have earlier stated,
has failed miserable to take timely action.
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Had they Intervened ontime — they were
armed with the NIC Resolution, and the
support was given, whatever step neces-
sary the Prime Minister Could take, but
they hesltated, they dithered, and it was
really acority delay and the nation hadto

pay aheavy price.

Even after the grievous crime that was
committed not oniey onthe place of worship,
but also on the constitution, some
hali-hearted action is being taken. How
else could Idescribe that? The ban was
announced and even after announcement,
the action was belafted and so, what
happened in Delhi liself? The wholw
money belonging 10 abanned organisation
wastaken away. It was allowed to be done,
it did nol happen elsewhere, it did not
happen in West Bengal.

Sir, the President's Rule in U. P. was
a belated action. Too much trust that was
reposed onthe communalforces instead of
listening tothe voice of reason, caution and
the warning of the National Integraftion.
Council andthe seculer forces had caused
immense harmito the nation. A holocaugt
had followed and now the Union Govemn-
ment has corhe forward and dismissed
those Governments andimposedthe Presi-
dent's rule. There wasno alternative left to
it. As a last resort, the Government had to
act in averyextraordinary situation. But, we
have demandedthatthose who are aparfty
to this demolition should have themselves
taken the moral responsobility and given
up their offices. They did not do that,
Instead-ef that, they had been encouraging
the vandals, they had been arranging
reception to those vandals who had com-
mitted the gravestcrime to the nation, tothe
Constitution and to our age—old values.
Some ofthemwere openly declaring about
their association with these communal
organisation<

Sir, these Governm;ents have failad
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miserably 1o protect the lives and the
properties of the people overthere, particu-
larly belonging to the minority community.
Stilltoday, are they repentant? There Is not
ithe least repentance inthem. They wantto
go further. Slogans have been raised even

here saying:

* yes to kewal Jhankl Hal,
mathusa, kashi Balei Hal

[English)

Someone else went even further. had
beenthreatening thatthe Taj Mahal was a
Hindu temple and they were seeking to
destroy one of the seven wonders of the
world. How else can we describe that
except as ‘religious terrorism’? They are
out to destroy everything, they are out to
degstroy this country and they are out to

destroy the unity and the integrity of the

nation. We are passing through a curious
shtuation. The peoplein theirreligious robe,
in their saffron shirt, what do they want to
do? Religious people should speak in a
“volce of compassion, inavolce of love and
in voice of brotherhood, but they afre all
speaking Inthe language of violence. They
are saying that night is right. There isno
difference between what Hitler wanted to
do and.what these RSS and such other
organisations want to perpetrate In our
country,
Sir, we, the Left partles, particulariuthe
CPI (M) had all along been opposing this
provision of the Constitution of India, be-
cause we have ourselves been the worst
voctims of -this Aricle. Eighty six times,
perhaps, including the last four times, the
extraordinary provisions of this Articie have
been used and mostly, @ has beem
misused. During the days of Mrs. Indira
Gandhi,
number of times. we had been oppoasing 1t
and still tpday, we oppose . We had
submlﬂ" d:a memorandum to the Sarkaria
; we had brought a Private
Memoers —Bill here opposing R and stil
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today, we contiue 1o oppose . But, today

we say, ltis an extraordinary situstion. What

happened in the case o punjab when the

President’s rule was Imposedthere? What

did Mr. L. K. Advani, who was a Member

of the Rajya Sabha at that time, do? He

welcomed the President's rule becausethe
nationwas facing the worstsort ofterrorisa.

Are we not facing a religlous terrorisa of a
vefy worsttype in our country today ? So, we

have no hesitation, we have no reservation

In supporting that and we have risentothe

occasion. While we continue to oppose the

misuse of this Article for narrow partisan

ends, today, we have no heshation In

saying that this Uttar Pradesh Government

should have been dismissed dven earller

and an earller Interventio could have

savedthe nation fromthe holocaust andthe

trayma that it had been subjected to.

Sir, we do also strongly believe that
only administrative action willnotdo. It isa
political problem and we have to face it
politically. It requires political solution. For
that, i requires determined will of the
people, the unity of security lor&s. h
should not be that there is some sort of
understanding at the fop level only but &
should go to the grassroot level because
this monster of communalismylstryingtoeat
imo the vitals of every cherished vatue that
the people have been holding closetd their
hearts, values they have been upholding
andthe rights they have achieved through
long stroggle. Afull-fledged discussion had
taken place in this House. |do not mto
repeat them.

But I'have two points loadd. One is
regarding what the Prime Minister wanted
tosay regarding his commenton the-reed
to review the provision ofa,icb‘ass. th'

"“he meint, wedid not understand. Perhaps

he wanted to mean thal he could not inter-
mhﬂ? ‘becausd the Government of
uprP. alnopohtdﬂn‘njndmhnodtotako

'WWWWMM&GW
. the Contral. Government  that nbthing

woulf happen io the structure.
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They were assuring ihe Supreme Courtthat
Ramjanambhoomi-Babri masjid site would
be protected. Because of this assurance
and there is no such interpretation of article
356 thaft before things could takea worse
tum, the Government could act, he said, he
could not intervene earlier. In the case of
such worsething is likely to take place, the
Government is authorised t6 act. That
provision sofar as lunderstand is required.
But still today, while the provision that had
been invoked, had it been invoked earlier,
it would have savedthe nation. Stilltoday
we say that this Government should desist
from misusing the provision. Such steps are
not curative. t will nct cure the disease. It
is a small palliative. It is a retrieve only.
Political problem rfequires political solution
and the recelar forcees of this countru will
havetofight againstthis monster of commu-
nalism which is out to destroy the country
what is needed is, the unity of allthe secular
and democratic forces down to the grass-
root level.

We do believe that whoeverbelieves in
secularism should com forward and do the
urgent task of uniting the people at this
critical juncture of the nation.

[Translation)

SHRI HARI KISHORE SINGH
(Sheohar): Mr. Chairman, Sir, with great
sorrow and pain | am taking pan intoday's
debate onthis issue. It seems asifthere is
no Government in the country today and allw
of us have forgotten inthe country today and ™
all off us have forgotten civilization and
culture of this coutry. The incident of 6th
December at Ayodr.a is a slur on the
civilization our country. Had there been any
Govemment atthe Centre this event would
over. Thatis why Isaid thatthere was no
Govenmentatthe Centre. If there was any
Govemment in Delhi it must have been
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hiding all the ' appenings, probably the
Home Minister might have been watching
C.N.N. and B.B. C. for the events taking
place in Ayodhya. He was unaware of the
happenings in Ayodhya aft**at time as well
as the future happenings when the whole
world knew it already that when peaple in
such a large number were gathering there,
they were boundto attempt to demonish the
disputed structure. But the Government
was unaware of it andtook no action in this
regard. Thatis Why | said that no Govem-
ment exists in the country.

The incident which took place in
Ayodhyathat dayis a matterof shameforthe
ccntry. Today, this is not the question that
the Centre—state relations are affected, or
we have been opposing the Article 356. This
is also not the question that the recommen-
dations of the Sarks 1 Commission are
being implemented. This is not a praise.
This is being implemented like the recom-
mendations of the Sarkaria Commission,
this is also not a praise. What would be its
effect un Centre—state relations astodaythe
question is that whether this countrycan be
governed under the constitution? Today
the question is whether the orders of the
courts will be complied with or not and i
these are complied with then who will defy
these orders? A Governments as well as a
political party defy these orders?

Mr.Chairman, Sir, this is a very serious
matter that the orders of the Court are dis-
honoured in the presence of a leader of the
largest opposition party of this Hoyse. He
there. | do not have any
hesitation in saying that had Shri Advaniji
made some ettorts. | Know that it was notin
his power to stop the demolition of that
structure betore suchalirenzed crowd and
such alarge number of Kar Sevaks, but had
he made some efforts then we could have
shown to the country as well as the world
thatthe leader of the opposition tried his best
but his efforts turned futile.
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Mr. Chairman, Sir, aGovernment time and
again presents its affidavits before the
Supreme court, Allahabad Hgh Courtandits
Luckrow Bench to the effect that it will
abide by the orders of the courts and just
now Shri Lodha Ji was speaking in favour
of that Government. We are unable to
understandallthis. Shri Lodha Jiis not only
a honouratle member of this House but he
has also been ajurist and a Chief Justice
of Hich Court (Interruptions)

Mr. Speaker, Sir, lamnot speaking like
a parrot. You are taught like a parrot. Your
leaders have beento sitamarhi. | willtell you
about them.

Mr. Chairman Sir, secularism is the
legacy cf our freedom movement and the
basis of our constitution andis also a symbol
of the unity and the political structure of this
country. But what happenedin Ayodhya on
the €th December was a blow onit. A
structure and an old building was not
demolished but it was a jolt to the Constitu-
tion an the basis of the constitution of this

. country and we would not be able torecover
from this situation very soon.

Mr. Chairman, Sir, the Government of
Kalyan Singh wasthere, Kalyan Singh was
the Chief Minister of Uttar Pradesh. He was
hesitant to accept Mahaima Gandhi as the
father of the nation. | do not want to go in
details about otherthings but Iwouldlike to
ask my friends of B. J. P. whther they also
have some reservations about accepting
Mahatm Gandhi as father of the nation or
whether it was only Shri Kalyan Singh who
had certain reservations in this regard as he
was given a responsibility of demolishing
this structure in Ayodhya. Therefore it has
become a major issue today. We are
against imposing the Aficle 356. The
Structure of our country is federal. We do
not want a violent stroke on our constitution.
But the prevailing situation is not an ordinary
one. It is something extra ordinary. Today
a challenge is being posed to the history,
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culture, ‘legacy of the freedom movement,
constitution and the rule of the law. This
challenge mustbe accepted by the Govern-
ment. | consider this Government as a
worthless one which is unable to accept this
challenge. It should tender its resignation.
Owning the moral responsibility the Home
Minister as well as the Prime Minister should
have tendered their resignations on 6th
instant. -

There is a challenge and it is the duty
of every citizen who believes in the
sovereignty of the constitution of this coun-
try and have faithin the Government of the
country andwantsto strengthen the secular
forces of this countryto acceptthis chllenge.

[English}

SHRI INDRAJIT GUPTA (Midnaporé):
Mr. Chairman, Sir, our support to the
promulgation of president,s Rule in these
four States of Madhya Pradesh, Himachal
Pradesh Rajasthan and Uttar Pradesh should
not be taken to mean that we, of the Left,
have basically changed our attitude to
Article 356 of the Constistion.. Article 356,
I think, was never meant to be used in an
arbitrary fashion. Unfortt.nately, inthe past,
on alarge number of occasion, it has been
used arbitrarily and subjectively and for
political or party purposes. We, in west
Bengal, have been at the receiving end of
that also. All such cases, we have opposed
stoutly. You know, one very normal way 6‘
doing this thing is to question whether the
Government in power there continues to
enjoy a majority or not — in the State
Assembly. So many cases are there. You
know also, Sir, in the North-Eastern States
how many times it has happened where it
has been anncuncedthatthe Chief Minister

~has lost his majority but the chief Minister

says:“No, Ihave not lostmy majority.” The
normal way as recommended by the Sar-
karia Commission, also is that in all such
cases who has a majority or who has lost
the majority should always betested onthe
floor of the House and not outside some-
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where. i should notbetestedinthedrawing
room of the Govemncr, in his residence. But
so many cases are there where without
fresorting 4o this testing on the floor of the
House, it has been arbitrarily declared that
he has lost his majority and President’s Rule
in has been applied. Can we putsuchcases
on par with the present case? So, we have
always opposed in the past this misuse of
Article 356 for purely party and pelitical pur-
‘pose - arbitrary misuse. But | am sorry to
say that it has given us a great deal of
concern and pain to come 1o this conclusion
this time. We could easily have stuck to our
old line and said: "Under no circumstance
will we agree to the usa of Article 356, not
even in the present case.” But on the facts
of what happended before December &th,
on December 6th and just after December
61h, it becomes impossible notto justify the
action of the Government in deciding to
dismiss these Governments and replace
;them ;by President's Rule. |am not going
by the reports which the Govérnors have
sent. Those copies have been supplied to
us, to all Members. | must say that they are
not convincing at all — most ofthem. They
seento matobethe command performance
by the Governors particularly inthe case of
Himachal Pradesh and even in the case of
Madhya Pradesh. There is plenty of

material and facts here in the Governors’

report to show thatnormal conditions of law
and order had broken down. Not in Hima-
chal. But in Madhya Pradesh, cercainly. In
Uttar Pradesh, there is no need for me to
describe what was happening.

On the grounds al maintaining com-
munal harmony which |think, is the basio
furdamental of the Conslitution of our
country. Article 51 (a) of the constitution
taks about promoting harmony. This isthe
duty — what is called the Chapter on
Fundamental Duties, Fundamental Duties
of every citizen of this country and no
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Minister, no party leadey is above these
fundamental Duties. He has 10 abide bu
that. It says:

to promote harmony and the
spirit of common brotherhood
amongst all the people of India
transcending religious, linguistic
and regional -or seclional diversi-
ties..."

This isthe Fundamental Duty which is
wilfully being trappled upon by what
happened there on the December 6th.
(Interruptions)

SHRI RAM NAIK (Bombay North):
When was this introduced?

SHRI ;INDRAJIT GUPTA:Let us notgo
intoit. Whenever it was intraduced, this is
in force now. (Interruptions)

SHRI RAM NAIK: It was during
emergency-which you supported. (Interrup-
tions)

SHRI  K.P.  UNNIKRISHNAN
{Badagara): Why did you not remove that
in 19777

SHRI INDRAJIT GUPTA: Why didyou
not remove that when you were in power?

SHRI KYP.'.UNNlKH!SHNAN: On the
contrary your spokesman said, “ypu would
not remove ." (Interruptions)

SHRI INDRAJIT GUPTA: Mareover,
do you mean to say, when there is no
emergency you can dothings against the
maintenance of communal harmony? I
should be permitted! This is a very devious
distorted kind of logic; | must say. Then
there was wide —spread killings going on,
arson going on, looting going on, rape of
women going on. murder of innocent

people going on.Those are all on recoid.
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The other dauthe Ministerof Defence here
spegking In the debate mentioned an ex-
ample. He talked about a communication
between him andthe then Chief Minister of
Madhya Pradesh Mr. Patwa from Bhopal.
He said about how Mr. Patwa had rung him
up and said, “we are not able to control the
situation. All this murder, loot and burning
is going on.” And he hadasked the Defence
Minister to give him some army help, the
relnforcement. According to the Defence
Minister, the army columns were sent
there. They were kept near-Bhopal, |
presume. After that, repons continued
about these killings and looting going on.
He said, then be rang up to Mr. Patwa and
said, “"what is the matter? You asked for
the army and |have sentthe army, Why are
you not using the army? “The army was
not used. What is this? not a double
dealing? It islike Mr. Kalyan Singh whose
repeated assurances have beenreferredto
s0 many times —assurancestothe National
Integration Council, assurances tothe Prime
Minister, assurances three times backed
by affidavits before the Supreme Court -
that no ham would be allowed to the
structure. And then after that 110 compa-
nies of Central Sacurity Force hadbeen put
aft his disposal by the Prime Minister. Thay
were under the deployment of the Chief
Minister at that time and they were never
deployed to protect that structure. When
they were ordered ultimately to move from
Faizabadtothatsite, the road was blocked.
The road blocks were put up on the road.
Even then they were trying to advance. But
the Dstrict Magistrate under whose com-
mand they were, ordered them to return,
Whatwas,going on? The total anarchy and
chaos, total break down of law and order
and total over—riding total break down of
law and order and total over-riding of all
consideraftions of communal harmony.
Therefore, insuch conditions, this cannot
be - considered to be -a normal condition.
Under such conditions they have had todo
i. (Interruptions) '
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You discuss with him about Kumari
Mamata Banaerjee outside in the lobby...
(Interruptions)

[Enghish)

Finally, 1would say, the the question
then also arose, after the Government
decided to ban these communal organisa-
tians, whether such a Government remain-
ing In power would really be able or would
be wiling to implement that bon.

[Translation)

SHRIMADAN LAL KHURANA (SOUTH
DELHI): You should ask Kumari Mamata
Banerjee.

SHRI INDRAJIT GUPTA: I you have
so much affection for Kumari Mamata
Banerjee, you take her to lobby and
discuss with her. (Interruptions)

18.00hrs

They would never be able to do T
Why should they do it when they
themselves belong to those orgonizations?
So, itwas avery ridiculous situation. And,
therefore, | think that in these circum-
stances, thers was really no option. | am
not holding a brief forwhat the Government
has donebefore anddurinthose days. Ican
well understand and sympathiza with the
Prime Minister for feeling that he has been
betrayed and that he has been misled and all
that by these people. It is for-him to ponder
over as to why he allowed himself to be

“misled and belrayed and why he was gull-

able as to follow everything that was sald to
himby ShriKalyan Singh and by the leaders
of this party. That is for him{e think. He has
gat his own philosophy. He is weicome to
have it.\but, he landedthe courflry inthe first
class major mess, such a mess as we have
never faced before in our history. _
Now we cannot say that because b~
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made all these serious mistakes and since
there are serious lapses on his part as Prime
Minister, he should own up moral responsi-
bility. And | am surprised that in his reply,
yesterday, he did not utter a single word of
regret.\He may put the blame on anybody
andthatis upto him. But, honestly, I think he
should utter a word of regret to the country
saying * We, the Govemment had assured
you that we would protect this structure but,
| am very sorry, that we failed”. He should
say that much * We failed to do it", whatever
may be the reasons. but he does not say a
word. Therefore, this Governmen. has aso
indirectly helped these people. Now, lwant
to say finally one thing. Can it be apermitted
to indulge in activites which will help and
further fuel sacessionist activities in other
parts of the country? What will be the ef-
fecte of the breaking up of this mosque on
the country 7 What will be the effected of the
breaking up of this mosque on the militants
in Kashmir? What will be the effect on those
people in Punjab who are demanding a
separate State of Khalistan? What willbe the
effect on those elements in the North-East-
ern States who are saying thtthey should get
out of India? They all belong to minority
communites, whether it is Muslims or Sikhs
or Christians. And ten times now they will
think as to how they remain as citizens in a
country where the majority community is not
reparedto tolerate the religious rights of the
minerities and is bent upon destroying their
religious institutions.\M do not know whether
you understand it or not, you are stoking te
fires of secession andthatis anotherreason
whay those Governments should not be
permiited to continue because they are
against the unity and integrity of this country
and against the communal harmony.

Let me make it very clear that our oppo-
sition, in principal, tothisimposition of Article
356 willcontinue. (Interruptions) We have no
such hundred per cent pure people as all of
youare. You stand always on yourprinciples
and then forget. We know. If you like, 1 can

I may explain why in this ase we are
suporting this proclamation. (/nterruptions)
They ought to draw some lessons from this,
instead of going on shouting all the time. |
knowthat ShriKhurana has got aloud voice.
But it does not imress me at al.

Sir, we re supporting this proclamation
because this is an extraordinary case and |
amsure thatthisis not going to be allowedto
be reported over and over-again.

[Translation)

SHR!1 SHIVRAJ SINGH CHAUHAN
(Vidisha): Mr. Chairman, Sir, the House has
been discussing the No-confidence Motion
for hte last three days. | m a newly elected
member of this House. | came to the House
in the bye-elections held last year, 1 was of
the view that ruling party gives point-wise
repliestotheissues raised inthe House, But
| was suprised and pained to hear the dis-
cussion on No-Confidence Motion.

The Prime Minister and his other col-
leagues of the Cabinet spoke on the no-
confidence motion but they simly beat about
the bush. The hon. Prime Minister and the
other Ministers cculd not justify the dismissal
of State Governments raised through No-
Confidece Motion. | can unde ihe justifica-
tion of imposing President's rule in Uttar
Pradesh due 1o Ayodhya incident. But what
was the justification behind dismissing the
Legislative Assemblies of Himachal Pradesh,
Rajasthan and Madhya Pradesh? These
State Governments were discharging their
constitutional duties. They were fully imple-
menting the orders of the Central Govern-
ment. The workers of banned organisations
are being arrested. The offices of banned
organisations are being sealed and closed.
However, itis adifferent matter that'the High
Court has ordered to opern several such
offices. Out State Governments werefollow-
ing the directions issued by the Central
Government. Hon. Bansalji has given un-
sound arguments and also refered to the
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report ser by the Governor of Madhya
Pradesh. He has statedin the report sent by
the Government of Madhya Pradesh. \He
has stated in the report that the situation in
Bhopal was beyond control even after the
10th instant. Riots were taking place in the
B.H.E.L. Hon. Arjun Singhji has visited
Bhopal. Not only Arjun Singhji, but 5-6 other
Central Ministers also visisted there. | would
like toinformthat no riot place in Bhopal after
9th. No significant took place there after the
9th. He has alos stated that the ruling party
had a proposal 1o observe a black day on
13th. ltwas quoted fromthe report submitted
by teh Governor that the ruling party was
celeberating it a Black Day. | would like to
point out that the CPI-M Government of
West Bengal, have crganised Bunds many
times in We<t Bangal agains* the policies of
Central Government. Agitations have been
launched in West Bengal agaisnt the poli-

. cies of Government of India time and again.
If you justify the dismissal ot the Government
of Madhya Pradesh because of organising
the Black Day, then why did you not dismiss
the Government of West Bengal.

We were talking of riots. Reference has
also been madeto the riots that took place in
Bhopal Bansalji was saying that riots were
pre-planned.| agree wit him. But it were the
Congess people who engineered riots. The
Congress peope incitedtheriotsin a planned
way. Thes people wanted to defame the
B.J.P.Governmentof MadhyaPradesh. The
Central Government wanted to provide a
excuse for dismissing the Government of
Madhya Pradesh. The M.L.A. of North Bho-
pal prepared a plan to instigate riots on 6th
instant withrthe people of Congress. Thal
M.L.A. as seen spearheading the rioters al
many p'aces on 7th. He was inciting the
people looting the shops and putting the

.shops onfire. Qur Government arrestedthat
M.L.A. and sent to jail and he is still behind
the bars. Hon. Arjun Singh was felt very
disappointed onthis. He was very distressed
after the Bhopal, riots. He went to Bhopal by
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air. He is very sensitive. But he infomrmed
the Doordarshan of his visitto Bhopalbefore
leaving for Bhopal. \He want 1o se riot-vic-
tims alnwith the team o Doordarshan. He
was much grieved to see the plight of riot-
victims. He deemed to dismiss the State
Governmenteven in that State of Utter grief.
No otherthing came into his mind even at tht
time. it was not Mefirsttime when the people
of Congress had demanded of'd ismissal of
the Government of Madhya Pradesh. Since
the very date of the B.J.P. Government
coming into the power in Madhya Pradesh,
the Congress people has been in power
there for 40 yeas. They have agreat yeamn-
ing for the Chair or power. They consider
themselves as the born rulers so they think.
How can others rule the State? They have
since been endeavouringto dilcdgethe B.J.P
Government of Madhya Pradesh lwould like
10 slatewhen we came Inlo power.there was
anoverdrafttothetune of Rs. 150crore. The
B.J.P. Government of Mahdya Pradesh waive
offthe loans amountingto Rs. 714 crore. The
peorle of the Congress Party has been
alleging since then tht it was a corrupt prac-
tice. The they started saying that the B.J.P.
Government has waived the loan of the few
people. It should waive the loan of all the
pecple. We had waived off the loan upto Rs.
10,000/-. They demanded to waive the en-
tire amount of the loan of allpeope. When we
went through the list of te persons against
wom loans were outstanding we found that
most of them were Congressmen. They had
taken loan in their names and in the names
of their wives, fathers and sons. it amounted
to lakhs of ruppes. They are demanding 1o
waive off those loans.

They talk of maintaining law and order
They eyes of Shri Arjun Singh became wi
with tears, after seeing the plight ot not
victims. | would like 10 ask as 10 where was
the sensitiveness of the Congress people
when the minonty people In Kashmir valley
were beinglooted, ruined and fleeing. These
uprooted people of Kashmir are fcing hard-
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ships here in Delhl. Had the Congrass people
. visited the camps refugees of Kashmir? |
would like to ask where doe stheir sensltive-
ness go when the issue of Kashmir riot tam
people arises, Delhi and the entire country
witnessed riots in'1984 after the assassina-
tion of Indira Gandhl. Thousands of Sikhs
were murdered and many Gurudwras were
damaged. The big leaders of the Congress
party wereleading the rioters, Chavan Saheb!
at that time how many Governmetns were
dismissed? How many people wee arrested>
Many leaders who led the rigters became
Members of Parliament aftergetting the tick-
ets from the Congress. | would like to ask
whether they have taken any action against

thern. Madhya Pradesh has remained an -

Island of peaceforthree years. Riots usedto
arrupt frequently in Madhya Pradesh when
the Congress was in power there. Riots in
Bhopal, Bihar, Ralsen and Indore “were
common. Bhopal usually witnessed riots
almos for 15 days inamonth. Peope belong-
ing to minority community usually remained
panickey. Ever sincethe Government of the
Bharatiya Janata Party has come to office,
not even a single incident of riot ocured in
Madhya pradesh aexcept the iacident of 6th
December and it remained an island of
peacs. Ild, Muharram, Dussehra and Diwali
wera observed peacefuly and with the spirit™
of brotherhood. A confidence in the Bhartiya
‘anata Party was created among the minority
community in Mahdya Pradesh and several
people belonging to minority community
became members of the Bhartiva Janata
Rarty.

Mr.Ghairman, Sir, Iwould like toteitthal
anti-encroachment drive wwas _launched
during the rule of the BharatlyaJanata Party
when Arjun Singhji ws a member of te Leg-
islative Assembly. Arjun Singhiji tabled an
#djournment motion on anti-encroachment
drive. He submitied to the House that houes
were being demplished. Mr. Chairman, Sir,
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at that time | had gone through a list, senior
leaders of the Congress were involvedinthe®
encroachement. Land Worth crores of rupees
was encroached by Congressmen as well as
antl-social elements. We launched this anti-
encroachmentdrive and pased it. Ajun Singh
Ji said that he would stand i front -of hte

_bulidozer and would not allow i to be used.

Atthat time we said that evn the palance of
Arjun Singh | at Ketwa would be spared.
This bullodozer of the B.J.P. wil also run
there. We.had a complete list. The Con-
gressmen had no answer, they said that
Jhuggis were being demolished. Ot course,
our Government, Sir, people living inthose

jhugis weretenants. congressman had
atleast fifty jhuggis. Singh jilhad given
leasetothemandthey sentoutthose

jhuggis. When jhuggls were demolished,
three Marutl cars were recovered fromthere
and companions of Arjun Singh i were rup-
ning away in those cars. Telephone opolls
wee recovered from the houses of the Con-
gress leaders, which were in thier posses-
sion. We had certainy demolished jhuggls in
Arifnagar, Arfunnagar and hastnaynagar byt
we had made a housing scheme sans jhug-
gisfarthose jhuggis-dwellers whowere lving
in an unhygeni atmosphere on the bank of a
dirty nullah. Under tht schemamthe Govem-
ment had constructed some iuuses forthem
and at th time there was a scheme 1o allot
housesto allthe remaining jhuggis dwellers.

Mr. Chairman, Sir, lwould ike to submit
that Shri Arjun Singh, Shri Moti Lal Vora and
others happened 1o be Chief Ministery of
Madhya Prade. But our Government had
reorganised 16 new districts. The report of.
the District reorgaaanisation Commision ha
been gathering dirt since long, No chief
Minister of the Congress had the courage to
implement the report of the District Reor-
ganisation Commission. Perhaps, members
from Bastar and Chhattisgarh, not be
present here nor Bhardwaj and Shri Atvind
Netm are present here but all the people of
Mahdya Pradesh have wekomed those
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decisions. Arjun Singhji boasts a lot of the
welfare of adivasis. He is the hero of the
Churhathottarycase andis alsodn expertat
Tender leat. Arjun Singh Jiusedto boast a lot
of the welfare of the labourers engaged in
collecting Tendu leaf but when he was the
Chief Minister. He fixed Rs. 12.50 for per
hundred bundie of Tendu leal. The B.JP.
government had started to give Rs. 25 in
place of Rs. 12.50 for per hundred bundle of
Tendu leal. We brought prosperity to Adva-
sis, Land was in the posassion of several
Advisis for years together but there were no
trees... [ Interruptions) There were no for-
ests. Some ADvisis were not geting lease-
deeds due to the provisions of the Fores!

Conservation Act, 1980. We are thankful to,

the then Prime Minister ShriV.P. Singh, who
*had permitted us 1o grant lease and we had
granted lease of landtothree lakh Advasis.At
that time, we onstructed two lakh house
under Ayodhaya scheme and handed them
over to Harijans. We dug 52 thoudand wells
underJeewandhara scheme andgiventhem
to these peope. No one but several welfare
works were donebyte B.J.P. Government of
Madhya Pradesh. We had eraicated corrup-
tionwhen the Congress was in power. (Inter-
ruptions) : ’

Mr. Chairman, Sir, | wil take 2-3 minutes
more. Othermembers speak here fourhours.
| am a new Member, | will take a little time
more . When the Congres was in power,
people used to stand in the verandah of the
Vallabh Bhawan, where the Secretarial of
the Madhya Pradesh Govrnment was
housed, and whenever officials came there
tor seeking their translers, these people
demanded diffeent rated for transfer of

-employees of diffentcategories. Forexample,
an inspector will have to pay this much
amount, a sales-tax inspector will have to
pay this much amount and the collectors and
exacutive engineers will have to pay this
much amount. People with money bags met
1 tisne leaders of the Congressinthe veran-
¢ -h o! the Vallabh Bhawan. These people
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had developed transfer a= a business. Tnon
a neo-business by the name of the transt.:
industrywas prospering in Madhya Pradesh
and several congress people got employ-
ment. When the BJP Government came to
pawer, It did away with the transfer industry
and we provided a clean administration,
sans corruption, to Madhya Pradesh. The
Member of the Congress had brought a no-
confidene-motion against the BJP Govem-
ment of Madhya Pradesh during the las!
session of the Assembly. | am ot saying so,
newspapers of Madhya Pradesh may be
consulted, they could not prove any allega-
tion. Newspapers Jike * Nai Duniya”. “ Dainik
Bhskar” and * Navbharat™ raised questions
in their comments whether the Cohgress
had brought No-Contidence-Motian agaisnt
the B.J.P. Government or the B.J.P. haw
brought it against the Congres. ‘We had put
them into dock. They could not prove ary
charge.

Mr. Chariman, Sir, | would like to sumi.
that the BJP worked for te welfare of each
and every community be they backward or
down-trodden orexploited, be they suppon-
ars of the Mandal or the Mandir. We worked
for the welfare of all and this is the reason
that he congressmen fell that if the B.J.P.
Govemment continued tor full term o five
years, the Congress would be swept oul.

SHRI NITISH KUMAR ( Barh): Say
something about the charges levelled Dy
Uma Bharti on Patwa.

-

SHRI SHIVRAJ SINGH CHAUHAN:
Nitish Kumar ji,bear with us even for ashon
while. We do always bea with you. Mr

Chairman, Sir, even if drought conditions
prvalied in Madhya Pradesn Janaia Pany
Government shouid be dismissed. Alithe tie
they used o s:ake this sort of demand. i
there is drought o7 flood or it some one dies
of cod congressmen would say that there is
a hand of Bhartiya Janata Party in it. Once
twins were born inthe lamily of Congress



687 Stat. Resolutions re.
approval of Proclamations

[Sh. Shivraj Singh Chauhan]

leader then one of his friends remarked that
the Bhartiya Janata Party must be having
handin it. They would not say anything other
than dismissing, the Bhartiya Janata Party.
They knew it very wel that if the Bartiya
Janata Party Govrnment remains in power
for 5 years in Madhya Pradesh then none
would be there to even take the name of
Congresss. AsInthe villages it was said that
find out a case of small pox and get a prize
of Rs.onethousand. Inthe sme way, people
would have siad that * find out a Congress-
man and get rupees one thousand in prize™.
They had visualised that if the BJP Govern-
ment remained in power for full five years
then they would be of nohwere.

Therefore, Mr. Chairman, Sir, | would
like to submit that Mr. Arjun Singh, who is at
present at number two ad is trying to be
number one has saidthtthe elections will be
held with in a year. | would like to ask as to
who is M. Arjun Singh to declare that the
elections would be conducted within a year.
| amy be having less experience and less,
knowledge and younger in age but my gen-
eral awareness says thai if the Legislative
Assembly has beendissolvedthen the elec-
tions should be conducted within six months.
It there are some extra ordinary situation
then with the permission of tis House the
Prasident's Rule cn ba extended. But Mr.
Arjun Singhis not alking of six months\ he is
syaing tha th eelections will be condcted
within a year. He knows it very well if the
elections are conducted lodyathen Congres
willbe washed out. Inwhat capacity does Mr.
Arjun Sing say that the elections will be
conducted within a year.

Today, our workers and the former
Ministers ae being arrdsted. The Vice Presi-
dent of the State Unit of BhartiyaaaaaaJanata

Party has also been arrested. Sir, hon.

Chavan Sahibis sini:"ng here, he had assured
that no ban will be imposed upon the routine
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activities of the Bhartiya Janata Party and s
workers will not be arrested. But Mr. Chavan
Sahib, all the workers and leaders of the
BhartiyaJanata Party in Madhya Prdesh are
being arrested. We do not cae for the ar-
rested. You may go on arresting, and sup-
pressing them but how far you will go? You
may fullthe jails with as mny arrested as you
can. But there will be no dearth of peole in
BJP who would come forward forthe service
of the nation. How long they wil go on su-
pressing the people? We will come again
with double strength. Sir | would like to warn
that i they have gotcourage then they would
conduct elections before February orMarch
and face the people, the public will decide.
The decision will be in the people's Court.
Supression and injustice will not last long.

“NOOR KE KE KIRAN JUIM PAR
BHAARI HOGI, '

RAAT INKI HAILEKIN SUBAA HNMARI
HOGI"

[English]

DR. KARTIKESWAR PAATRA
(Balasore): Mr. Chairman, I fully supportthg
Statutory Resolution moved by the Home
Miinister. would requestthe hon. Members,
who ar ow opposing it, 1o pass tliis Resolu-
tion.

Some hon. Members were stating a
complete falsehood acompleteillusion here.
1 will substantiate it. Every Member should
appreciat, every Member of this House will
appreciate the stand taken by the hon. Prime
Minister. He has tolerated all the govern-
ments run bythe paties other than the Con-
gress in the States, snce he came to power
morethanone yearand fourmonths. He has
tolerated them though we have demanded
here in this House and outside also to dis-
miss some of the State Governmenis which
are doing nuisane in this country. But the

- hon. Prime Ministerhs every patiently toler-
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atedthembecause he is avery democrat; he
is a follower of the Father of the Nation,
Mahatma Gandhi whose name some Mem-
bers ae taking in this House.

Einstein, the famous philosopher of the
world saidfor Mahatma Gandhithat Genera-
tions to come would scarcely beleive that a
man like Mahatma Gandhi would ever trod
this earth in flash and blood. One cannot

.believe that he has got tremendous toler-
ance.

Even Mr. P.V. Narasimha Rao showed
his capability to be the rightful progeny, to be
properdisciple of Mhatma Gandhi. Our Prime
Minister has accepted the Governors - they
are stillcontinuing-who have been appointed
during the regime of Janata Dal; some of the
Governors are still there, who are diehard
members of the Janata Panty. Our Prime
Minister use to hear them because, he doe
snot wnat ot dea with them with politictbias.
That is the main rason.

Now, Iwanttogive yousome exaple.\On
April 30, 1977, the then Acting President, Mr.
B.D. Jatti, proclaimed that nine States would
be dismissed and the Pesident’s Rule would
be promulgated there. At that time, he was
under great pressure; he was compelled to
proclaimPresidenta’s Rule there. The Asian
Recorder dated June 4, 1977, reads as
follows:

Mr. Jati hd declined to sign the
proclamations when they wre pre-
sented to him because he wanted
time to consider the Central Gov-
ernment’s advice. He was reported
to have sought detailed informtion
about the reasons and circum-
stances calling for the dissolution,
particularly when the concerned
Governors had not reported to him
any constitutional break-down in
those States™.
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On August 3rd and 4th, 1949, Dr,
Ambedkar categoricaly stated in the de-
bates in the Constituent Assembly which
was going on for drafting a Constitution how
Article 277 and Article 278 should be there.
He had referred to the duties of the Union
Government 1o protect the States against
external aggression and internal distur-
bances. In that he stated that after ARticle
277 the following new Article be inserted.

* 277 (a) It shall be the duty of the
Union Government 1o protect every
State against external aggression
and internal disturbanes and to
ensure that the Government of the
State is carried on in accordance
with the provision of the Constitu-
tion™.

One thing | want to state here. If we
properly judge the debate started in this
House, some Members demanding dismissal
of this Government. It is very sad. They know
that huge expenses are incurred on elec-
tions, they know it very well. There is no
reason to dismiss this Government or to
demandforthe rsignation of ths Govrnmetn.
This Governmentis the saviour of the county
now. Those who are demanding this, they
are the saboteurs. they are sabotaging this
country. | want to categorically state here
that all Members have heared the voice of
India through different medias. It has also
been written in anewspaperin heformofthe
letter to the Editor that ' Shri Avani, have you
heard the voice of India? What is India? |
want to ask them.

I want to say in this House that Kalidas
said:

“ Astya Taaarasyat Disho Devo
TatyaHimalayo Nabho Nigdhirajo,
Purvo Paro Taya Nidhi Bagahya
Sthiti, Prithviya Iboman Dando:.
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India is the epitome of the whole world.
In the spiritual sphere tradition in respect of
humanitarian ground, in respect of culture
heritage and in every respect. Has BJP
realised what they have done? They have
betrayedthe nation. They have betrayedthe
Constitution and its secularism. They have
smashed the cultural heritage and a historj-
calmonument of India. They have smashed
the reputation of India in the worid.

I would also like to mention one thing in
this eontext. Hon. Members have heard that
Shrimati Benajir Bhutta; the ax-Prime Minis-
ter of Pakistan demanded the dismissal of
Néawaz Government there because of demo-
lition of 60 temples in Pakistan. Shri P.V.
Narasimha Rao dismissed the UP Govern-
ment for demolition of Babri Masjid. Similarly
Shrimati Benajir Bhutto demanded the dis-
misssal of Nawaz Government for demoli-
tion of 80 Temples in Pakistan.

| hve heard all the hon. Mémbers. Be-
cause_stated the God taces the shrinketh
from manktnd They are doing such things.

arethe Meghnaaaaaads. They ar steal-
ing Ram and Lakhanfromthe peopie o India. .
What they ara telling is allfalse. The time will
come and will reveal the truth; 'what s right
and n(lal is wrong. everybody, every coun:
tryman Is a silent sepctator in this country.
The Govermnment stand is very clear.

Tulsidas has said:

*Sandook Bhitr Paap Chhipo na, Neech
Chhipo na Badpan Gai.

‘Sabha Ke bhitar Pandit Chhipo Na,
Suraaj €hhipo Na badal Chhat..

Ore cannat hide the truthfor allthe time

to come. The activites of BJP can be re- .

vealed and it has been revealed also: the
countrymen heaved a singh of-relief on the
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nght of 6th December when Shri P.V. Nara-
simha Rao declared the'dismissal of UP
Government and paole ofentire workl praised
it. The world Is satisfied when the four Gav-
ernmants of BJP were dimissed by our hon.
Prime Minister. | congratulate our hon. Prime

- Minister for this.

One more thing- | would categorically
mention here and that is, Aamis the incarna-
tion of toleranee.

Sir, Ramis the incarnation of tolarance,
Ram is the incamation of humanitarism,
.'am used 10 pay respect o the very ne-
glected person of the society. But, what
B.J.P. people doing? In the name ‘of Ram
they ar looting an they have gone to demol-
ish a Masjid, an age-oid epitaph, a historicl
monuments of India and someody was tell-
ing that they have plans to demolish the Taj
Mahal also. It is a shame for the nation, it is
a shame for the country and ashame for]he
BJP people.

lusedto demandthat the BJP shouldbe
banned from this country . In the name of
Ram — you will be astonished to know —
they took lakhs o Khadaus (sandals)
througout mef;oumry iun chadriots saying
that they were Ram's Khadaus That is a
hallucination. fhese are all Megnath's activ-
ites. It should be banned pronary.

With these words | request the hon.
Members to suppon this Resolution in this
House.

SHRI . SOBHADREESWARA "RAO
VADDE (Vijayawada): Mr. Chaimman, Sir, |
rise 10 express our party’s point of view on
this important matter. '

Sir, we do not approve of the action of
the Central Govemment in disrissing the
three State Govemmentsin Madhya Pades,
Ha]aslhan and -Himachal Pradesh atnd
disaowipq the State Assemblies in those
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three States. It is ompletely controary to our
constitutional provisions of democracy.
Those three State Govermments were elected
for a period of five years. The reasons shown
are thatthose three State Govemments may
not imiment the ban ordes that had been
issued by the Union Government.

18.33 hrs
[MR. SPEAKER in the Chair

Our party feels that it is a wrong step
taken at a wrong time. The Governmet has
not taken th right decision at the right time.

When the Government ws fully aware
that the Kalyan Singh Government was not
atall goingto give any instructions tostop the
kar sevaks if they tried to construct some-
thing or demolish the structure that is there,
how did this Government , how did the Home
Minister have a faith that nothing would go
wrong there? Does not the fault lie on the
Government's part also?

Apart from that, the Kalyan Singh Gov-
emment, immediately after taking oth, they
went to Ayodhya and they had taken anoath
there that they would construct a Ram temple.

They have deceived the Central Govemn-
ment, they have deceived the Supreme Court
and other judicial institutions, they have
deceived the people of this country,\But the
blame lies on the Central Government also,
because it failed to protect the secular harac-
teristic of our Constitution [ Interruptions)

MR. SPEAKER: We have discussed
this matter for about 15 hours. There are
many other items in the Aenda. Please
to sit very late tonight.

SHRI SOBHANADREESWARA RAO
VADDE: Under the Constitution, there is a
provisioa under ARticles 352 and 353. If you
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hadimposed emergency in Faizabad district
alone and taken upon the responsibility to
protect the structure and seen that nothing
happened contrary to the Supreme Court
orders, then this calamity would not have
taken plac and the subsequent communal
holocast would not have taken place. Thatis
how, you have failed to take a right step at
the right time.

Now by dismissing three Governments,
you re giving an opportunity to tht Party to
gain some sympathy from the people. You
have gone againt the Constitution. And the
main damage is being deraaailed and they
are getting an opportunity to gain sympathy.

MR. SPEAKER: You must help us. We
have already spent fifteen hours onthe same
topic.

SHRI SOBHANADREESWARA RAO
VADDE: Sir, | would like to make clear my
Party's point of view on this.

MR. SPEAKER: You did that last time.

SHRISOBHANADREESWARA RAAO
VADDE: Sir, yesterday we heard a great
leader, Shri Vajpayee, who said that they
have believed in Gandhiji. If they have
any least respect to Gandhiji and believed
that means are more important than ends
then they would not have done this. Just few
months back, the BJP has undertaken Ekta
Yatra. What is the use of Ekia Yatra when
you are dividing the people of this country on
communal lines and driving wedge in the
communal harmony?My submission to the
Govemment is this. You fight it on political
plane; you unmask the nefarious game of
the BJP, VHP, RSS and other banned or-
ganisations; you isolate then andtake tona
political plane as a challenge. Yesterday we
heard the reply of the Prime Minister. We felt

~ sorry -1 fully agree with the views expressed

by our revered leader Shri Indrajit Gupta-
that after so much calamity has taken place
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in this country, the Prime Minister has not
tried 1o Justify the Government's stand and
he has not said any words of repentance for
all thathad happenedin Ayodhya. You have
dismissed simply the three Governments
which have nothingto do with the incident in
Ayodhya. Why have you not dismissed the
Governmentin Maharashira? why have you
not dismissed the Government in Gujarat
Why have you not dismissed the Govern-

ments in Assam and Karnataka? You are '
acting contrary to the provisions of the’

Constitution. So, Sir, we express our strong
reservations over this measure. You could
have taken this step after some time. These
State Governments definitely would not have
‘implementedthe ban order. At thattime, you
can find fault with them, If they do notimple-
ment the ban orders then you can dismiss
these State Governments and the people
would support your action.

Sir, | express our strong reservations
overthe measures taken our strong resefva-
tions over the measures taken by the Gov-
ernment. Even now | urge upon the Govern-
menttofightthese communal elements with
ali sincerity on a political plane. And in that
respect we all will extend our helping hand.

[Translation]

PROF.PREMDHUMAL (Hamirpur): Mr.
speaker, Sir, | rise to oppose the statutory
resolution moved by the hon. Home Minister
seeking approval to impose the President
Rub after dismissed the four State Govern-
ment ruled by the Bhartiya Janata Party.

Our friends need one or the other ex-
cuse to say something. After imposing ban
onR.S8.S,, Vishwa Hindu Parishad and Bajar-
ang Dal, the voice is now being raised to
impose ban on the Bhartiya Janta Party.
Who has stoppedthemfrombanning B.J.P.?
Kansa had aisothoughtinthe same way. He
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had thought that if he killed the oftsprings of
his sister he would become immortal but
even then Krishna was born in jail and he
brought an end to Kansa. So, if you are also
going intothe same direction may Godgrant
you wisdom.

Sir, the circumstances are repeating
themselves. During emergency congress had
gotthe support of the leftists. At present also
it has got their support. The repressive
measures weretaken during the emergency
similarly bans are being imposed even to-
day.. Pawan Kumar Bansal ji has quoted
from the report of the Government of the
Himachal Pradesh but he has forgotlten to
quote from the second page. It is like the
case 0! that bird which sees one thing and
overlooks the other or is like that gentleman
who sees one thing and overlooks the
other.He has perhaps not read the second
page of the report of the Governor's. He has
forgotten to quotefromthat page. it hasbeen
clearly admitted by the Governor on that
page that the hon. Chief Minister of Hima-
chal Pradesh had met him and he had ex-
pressed his intention to impose a ban onthe
R.S.S., Vishwa Hindu Parishad, Bajrang Dal
and other organisations and moreover he
had possed the orders to this effect.

Sir, the Member of the Legislative As-
sembly who was alleged to have taken part
in the Kar Seva, was arrested immediately
after making a statement by him to that
effect. He was a Member of the Bhaniya
Janta Party but he was arrested just after his
statement. He has read out only that portion
of the report which suited his whims Mr.
Bansal has ignored the main parn of the
report. He did not botherto read outthe pan
which went against him

Sir, no Untoward incident took place in
Himachal Pradesh before or after the 6th of
December. Not even section 144 was im-
posed there then why was the Himachal
Pradesh Government sacked?
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Sir, inreplyto aquestion in Rajya Sabha
it has been statedthat 20 persons were killed
in Andhra Pradesh, 94 in Assam, 40in Bihar,
15in Delhi, 208 in Gujarat 78 in Karnataka,
259 in Maharashtra, 170 in Uttar Pradesh,
and 27 in West Bengal. Not even a single
personwas killedin Himachal Pradesh, Then,
why the Government of Himachal Pradesh
was saciked? Why was the Government of
Wwest Bengal not dismissed? Why was the
Government of Maharashtra not sacked? If
you wanted to do justice and if Government
danted to use article 356 properly then it
should have dismissed the Governments of
all those states where the riols and the
untoward incidents had taken place and the
people were killed. Eut Government did not
do so and under the pressure of its new
friends it todk this political decision. This
decision woulddefinitaly prove costly tothem.

ow the Government will have to face the

people.

Sir, when our hon. friend Shri Lodha ji
quoted fromthe Indian Express, our friends
“§hat side felt very uneasy. They alleged
that this newspaper was pro BJP. If Indian
express is our friend o7 our supporter then
what about their own newspaper, the Hin-
dustan Times? what does it report about
them? | would like 1o read it out :-

[English)

The dismissal of the B.J.P. Govern-
ments in Madhya Pradesh, Rajasthan and
Himachal Pradesh is not only untenable but
also a Narasimha Rao’s Government.”

[Translation]
'h!hal do youwant to say about it? The hon.
Prime Minister was saying in reply to the no-

confidence motion that adetailed discussion
should be held on article 356.

[English]

It requires a review.
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[Translation]

It must be discussed in length. Sir, Ar-
ticle 356 must be reviewed. The opinion of
some of the friends may be ditferent. |would
like to remind the House an incident of 1953
when the Pepsu Government was sacked
inVoking the Article 356 and the President’s
Rule was imposed there, then Dr. Bhim Rao
Ambedkar, the founder of our constitution
had said at that-

[English]

“that the people had a very Legitimate
ground for suspicion that the government is
manipulating their own party in office in all
parts of India. There is a rape of the Consti-
tution.”

[English]

And this rape of the Constitution has
been carried out by you on the 15th of
December night.

[Translation]

By not adhering to the provisions of the
Constitution in dissolving the three State
Legislative Assemblies. You have carried
out the rape of the Constitution. You have
dismissed those State Governments which
enjoyed majority and these were dismissed
for no fault of theirs. These were dismissed
because those were ruled by the Bharatiya
Janata Party. Those Governments were
doing commendable work intheir respective
States. The performance of the Himachal
Pradesh government was appreciated by
the hon. Prime Minister, the President and
the Vice-President also.

Drive for total literacy was launched in -
Himachal Pradesh. ls objective was 10
achieve full-literacy in the State by Decem-
ber, 1994. And certain districts had decided
to attain this target of complete literacy by
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December, 1993 only. The "Antyoday' pro-
gramme in which we never thought of caste-
discrimination was started and the poorest
among poor were provided rations at cheap
rates and free education and it was being

* appreciated everywnere.

| want to submit about hydroelectricity
plans. The power- generating capacity in
Himachal Pradesh was 20 thousand mega-
Watt whereas only 273 megawatt could be
produced in the last 40 to 45 years. The
Himachal Gcyemment entered into an agree-
ment with the Gujarat, Rajasthan, Haryana
Govemments and Lnion Territory Delhi to
generate more than two thousand megawatt
of electricity. All these works were being
undertaken for the welfare of the people.
There was no animosity or tangles. The
Govemment was functioning very smoothly.
But some people have played this mischief
out of political vendetta and have dismissed
the Governments. we oppose this move and
would like 10 say that this decision should
have been taken in the cour of the people.
Only people of this country are empowered
1o do this. Let there be elections at the
.earliest. The law and order situation is quite
satisfactory in Himachal Pradesh. You need
not to wait for till next year, hold elections in

February and get the people’s mandate. You.

will also come 10 know the opinion of the

pecple.

It has been eaid just now that it was a
matter of nalional shame of december 6.
Don't you think that the slavery of thousand
years is a matter of national shame? How
many times the conslitution of our country
was disregarded. Was it not the matter of
national shame when the verdict of the
Supreme Coun regarding Shahbano case
was disregarded by the govemment and
was thrown info the dust bin? Was it not a
matter of shame for you when two lakh
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Kashmir Hindus had to leave their homes
and many temples wera demolished there?
You talk about only one community. Other-
wise there are so many incidents in the
annals of the history on which this country
should feel ashamed and there are some
people who even now do not want to learn
anything lromthe history but the people who
do not want to learn lesson from history as
yet, willcertainly feel ashamed in the coming
time. :

SHRI MOHAN SINGH (Deoria): Mr}
Speaker, Sir, | wanl 10 express my views
very precisely. We have always opposed the
abuse of Article 356. But we have never
opposed its proper use. | would like fo re-
mind Shri Vajpayee of his own saying. The
Govemment of which Shri Vajpayee himself
was a member had dismissed 9 State Gov-
ernments in a single judgement and that tao
without getting the reports of the governors.
[interruptions]

SHRI RAM NAIK: They had completed
five years.

SHRI MOHAN SINGH: Those govern-
ments did not complete five years You may
gothroughthe history. You dismissedthose
Governments on the preiext that they did not
getadequale mandale in those States in Lok
Sabha elections ana now the people do not
like them. On this pretext the Governments
were dismissed. (Interruptions)

We were there and chaudhry Shaheb
was aiso there who had initiated it and
Chaudhary Shaheb himself was dismised
tromthe post of Chiet Minister under this acl.
Then we had opposed il .

When this matter was being discussed
in the Constituent Assembly, and this was
the article which was discussed for a long
time. Justice Lodhawas referringto adebate
on a particular issue in the Constituent As-
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' sembly. ltis right. Thattime the archirtects of
the Constitution said that it had become a
dead letter. That time the Chairman of the
Constitution Drafting Committee had given
such assurances. Shri Hari Vishnu Kamath
moved an amendment also and had wamed
that it would hinder relations between the
centre and statas. This is also aquestionthat
if the gjrcumstances undergo any changes
and on the one hand there is the issue of
Centre-State relations, and onthe otherhand,
the States are not functioning according to
the Constitution, how the authority of the
Centre should be enforced? | would like to
remindthatthe erstwhile BhartiyaJan Sangh
always usedto supportthe Unitary Constitu-
tion, These people now are in favour of
Federal Constitution. But their-history says
that they were in favour of unitary Constitu-
tion in which most of the powers vested were
in the Centre.The people present in this
forum had pleaded for it. Therefore, lwantto
say that it dismissed the U.P. Government
for specific reasons and | amreadyto accept
this justification that they did not oppose it.
Was it the judgement of the Uttar Pradesh
Government alone to protect and demolish
the masjid in Uttar Pradesh. It was a part of
an act of a political party which in Shri
Vajpayee's words enjoyed mandate of the
people. The party had obtained mandate of
the people for constructing temple and if the
State Government of the party could not
safeguard the masiid, the constitution, the
secularism, the country or honour the in-
structions of the Supreme Court. inthat case

the logic and propriety demand that all the -

links in the chain of conspiracy would be
treated at par.Was the Chief Minister of Uttar
Pradesh the only Chief Minister who boy-
cotted the meeting of N.1.C? Did the hon.
Chief Ministers of the other three States not
boycottthe meeting? This amply proves that
the other three State Governments were
also very much involved in this conspiracy.
There was no other reason. What |, there-
fore, want to say is that it Uttar Pradesh was
apasture land for the communalforces then
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they hadtheir roots in those three States. So,
it was not possible to destroy the pasture and
keep the nests in tact. The Hon. Prime Min-
ister did not reveal this fact while he was

" making a reply yesterday is conspicuous.

Rather, he added fuelto the fire. The silence
of the Hon.Prime-Minister of course, has
proved the allegations levelad against him
by the Members of this side that the orders
and instructions passed by the Hon. Prime
Minister were not of his own, rather these
orders and instructions passed by him were
virtually of the persons surrounding him. He
should not have maintained such silence.
His decisions are in disregard of the .oint
responsibility of the Union Cabinet.

Besides. | would also like to put one
more thing very briefly. The Uttar Pradesh
Government was dismissed only after the
resignation of the Chief Minister. The other
three State Governments were of course
dismissed. | would like to submit that election
in those States should be held as soon as
possible. | would like to remind you of the
past. it was in 1959 that this Article was used
tor the first time for dismissing the Govem-
ment of Kerala headed by Shri Namboodri-
pad. It was said thal it was a clear misuse of
the provision of the Arlicle. But when the
elections were held Shri Namboodripad did
not come back to power. There was a mis-

- use of this Article once againin 1976 andthis

time the Government of shri Karunanidhi
was dismissed in Tamil Nadu on the Group
that the orders of the Central government
were not being fullyimplementedin the State
during the emergency period. Whenthe next
time elections were held there, the people
throughout the country voted against emer-
gency but Shri Karunanidhi, however, did
not come back to'power and in place of his
party AnnaD.M.K. formed the Government.
Atter that Shri Chandra Shekhar who was
now looking much displeased at the misuse
of this Anticle, himself dismissed the Govern-
ment of Karunanidhi even without getting the
report from the Governor of the State’ The



703 Stat. Resolutions re.
approval of Proclamations

[Sh. Mohan Singh]

Govemor later on, resigned from his office
as a mark of protest. Elections were again
held there but Shri Karunanidhi could not
come back to power. The people's court is
above all other courts. Even.this House,
newspapers and journalists, ! tigh Court and
the Supreme Court are nc: higher than the
people's count. | can sa: . very firmly that
whenever elections were held after dismiss-
ingthe State Governments, the parties which
were in power atthe time of dismissal did not
come to power again in those States. | am
sure that the same thing will be repeated in
these three States where the Governments
have been dismissed.

With these words | conclude.

SHRIMATI SUMITRA MAHAJAN (In-
dore): Mr. Speaker, Sir, we are discussing
the dismissal of three state governments in
a wrong way. We are also d|scussmg the
misuse of Article 356.

Notwithstanding, yesterday even the
Hon. Prime Minister did also accept the
crude factin different words. He has said that
the Anticle 356 has also been shatteredinits
own way. We have to think about it. Several
reasons are being given 1o justily the dis-
missal of the State Governments.Much has
been said about it. And the decision of dis-
missing those State Governments may be
absolutely right from every point of views.
We see, there is violence, The violence that
broke out after the 6th of December did a
great deal of damagz. Violence broke outin
Andhra Pradesh as well as in Maharashtra.

* The situation deterioratedin Maharashtraso
much sothattwo Ministers came to the point
of internecine Squabbles. One of the two
Ministers says that the killing was caused by
frontal attacks, while the other Minister tries
to do the patch work.This is their intern
bickering.

The Government does not propose to
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take proper action in the States where vios
lence has broken out. It is a pity that the
government is taking stemn action in a state
like Madhya Pradesh where the
B.J.P.Government was able to maintain
peace and law and order situation by con-
taining all sorts of disruptive activities forthe
last three years. Indore-the constituency
which I represent, previously witnessed vio-
lence every year or every alternate year and-
all engineered by this very Congress Party.
Violence was usually organised by the
Congress and insuchviolence there used 1@
be heavy loss of life and property. People
were rendered unemployed. Gambling was
rampant in the public places every where.
But since the Bhartiya Janata Party came to
powerin Madhya Pradesh, Indorebecamea
peacefulland. No ugly incidenttcok placein
Indore during the period of B.J.P. regime
But it is very much understandable that there
are persons who are very much jealous of
Bhartiya Janata Panty for its good and con-
structive works being done in M.P. As Shri
Shivrajsingh has admittedthat he isnotable
to digest the good deeds done by the B.J & \
Government in the last three years. )

Since the B.J.P.came into power,many
good steps were taken, a number of good
schemes were started which include 'Ayush-
mati' scheme, 'Valsalya' scheme and
‘Swayamsiddha’ scheme.Such fairs were
organised where the items made by women
could be sold.But it is also true that when
woman gets justice from the count then I
orderto secure their vole bank some people
raise their voice against it and as a result a
law is passed in the House which means
denial of justice to Shabano. We cannot
expecltfrom Congress party suchthingsthak
it would appreciate the gesture of a Govern-
ment providing justice to the women and
undertaking schemes for women's develop-
ment.

They also cannot be pleased with a
Government which has done a number of
good works and not a single Minister of
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corruption like one of the cabinet Minister of
the Congress party,who has built a palace
for him and started lotteries worth crore
rupees inthe names of his children which is
an acknowledged Gowt.

19.00 hrs.

Then how they will be pleased from
such a cabinet. Even we cannot expect this
'from these people. How can a person, who
distributes plots tothe weakersections ofthe
society near the nullahsand in a filthy envi-
ronment during his Chief Minister- ship,be
pleased when the Government of B.J.P.
thinks of upliftiing these people by providing
residential facilities. They have been adopt-
ing a policy of appeasementforthe lastforty
years. | know that one should not speak at
length inthe prevailing cirumstances but he
gave an example and as | being a mother,
would like to put things in the night perspec-
tive. He saidthat amother hastwo sons, one
of them is strong and another'is disabled.
The mother loves the disabled one and also
carries him on her shouiders. This is very
true. But it does not mean that you should
ignore the strong one and disabled one, who
is sitting on the shoulder of her mother,
should start scratching his mother. In order
to avoidthis situationthe mother shouldalso
snap him and put him down. This shouid be
the attitude of a mother. Butfor the last forty
years we did not adopt this attitude and as
aresult of which we are facing this situation.

Mr. Speaker, Sir, | have failed to under-
stand one thing and that is quick action on
the report of the Governor. | want that the
Governor should not act lke a puppet.
Today,you are using this weapon against
others but in the long run you will also have
to face it's ill effects. Report is asked within
24 hours and a quick actior is taken on that
and how much eagerthey are to disscive the
Government of Madhya Pradesh. Al least
five Cabinet Ministers atethere inthe Centre
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who belong to Madhya Pradesh. but none ¢!
them has taken initiative for the develop-
ment of Madhya Pradesh Nobody bothered
to get those schemes sanctioned which are
laying pending here. | would like to ask why
efforts were not made in this directions?
Immediately, afterthe dissolution, underwhat
rule a Cabinet Minister of the Centre goesto
Bhopalto have deliberations with the Gover-
nor, because today Governor has replaced
the Chief Minister and the three Secretaries
are in charge of the affairs of the State in
place of Ministers. He hoids a meeting with
the three Secretaries, they go 1o Ballabh
Bhawan and go through the files there and
this way interfere with the working of the
State machinery.Under what ruie he does
s0? | wish to ask you, but that is useless as
you alsodonotknow about rules. You donot
wanito rule democraticaily. You are a minor-
ity Government but ycu have dismissed the
Governments which had two-third majority.
Then how we shal! expect justice from you.
This is equivalent to the “"Chirharan of
Draupadi”. The same is happening to day.
To getine justice inthe House of the Kaura-
vas is unexpected likewise.

| would iixe to make a point before the
people sitting here. Today you are rejoicing
the dissolution ol the B.J.P. Governments is
Uitar Pradesh, Madiya Pradesh and Hima-
cha! Fragesh and A-icle 356 has been
honoured. Today, whathas happenedlous.
can also be happen to J.D. Governments
and Communists Governments. Although, |
would not like to comment on them as when-
ever the Government crushes other parties
during emergiencies the communists have
always supperted that Government who
reserty to kind main. other parties during
emergency, the communists have always
supported that Government who result to
this kind each. They acted in this fashion
during the emergency and now when you
are thinking about an emergency then it is
pul natural to support the idea. | am not
surprised.
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ol these Governments would like to remind
of this story of the wolf and the lamb that i
you have not poliuted the waler then your
feather must have gone so.A ban has been
imposed on the R.S.S. and the activities of
the persons affiiatedto t. Whenthe ban has
been imposed then it should not be debated
. upon in the House? In 1847, when the Ka-
shmir was to be defended then the services
ofthe R.S.S. were sought for the same. You
probably are not aware that at that time they
were truly nationalistic and thousands of the
R.S.S. volunteers came forward 1o defend

Kashmir. (interruptions)

Mr. Speaker, Sir, | would like to make a
submission to these people that they do not
know the history. (Interruptions) One of the
Central Ministers is out to prove Akbar 1o be
a great patriot. If this thing continues then
tomorrow Maharana Pratap wil] be called a
traitor. This is there Frowledge of History
and similar is the case of the hon. Minister of
Human Resources Development. He has
announced that they are going 1o celebrale
his cenlenary for his conltributions.
(interruptions) We do not expect anything
from them and how can we expect? | would
ke to just submit that in 1962 the services of

_the R.S.S.were saught.. (Interruptions)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Don1 say it openly.
(Interruptions)

SHRIMATI SUMITRA MAHAJAN: Why
should we keep mum? we are only staling
the facts. 'We are afraid of none.
(InterruptionsWe do not have 1o appease
anyone forvotes. You know litlle about Rani

of Jhansi. Please keep quiet. You may not
even be knowing about her. (Interruptions)

Mr. Speaker, Sir,it will take quite a long
time if 1 tell them the whole history. What do
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theyknow about all those who participated in
the freedom struggle? They simply want to
ignore them. Sir, why are they telling me
about all those who panticipated in the free-
dom struggle? | would like 10 submit one
thing that at the time of the Chinese agession
R.S.S. was taken into confidence and was
consulted. Today the very organisation is
being branded as anti-national. | would like
10 submit just one thing that the dismissal of
the democratically elected majority Govern-
menis by the minority government is a biot
on the democratic history of our country. |
would like to tell all those who are blindly
supponing the Governmentl in the context of
the woll and the lamb story thal afier eating
the lamb, when the wolf was venturing into
the forest an elephant came his way and the
woll says to the elephant that | amthe king of
the jungle. But’ the elephant did nol retorl
and simply throw the woll away. This is their
fate also. The peopie of the country viz the
electorate will vote in a pattemn similar to that
of the post Emergency days of 1977, when-
ever the elections are conducied in future.
Please keep it in mind that the elections are
not going 1o be held on the advise of Shri
Arjun Singh. Therelfore, it is wrong on his part
o say thal within a year's time elections will
be conducied. in democracy all ims cannot
be allowed to go on and tolerated and even
it all this continues then a price is 10 be

definitely paid.

That's why | appeal to you today that
please be alert and cautions and leam the
lesson from the history and do nol repeat
such things.

 SHRIBHOGENDRA JHA (Madhuban):
Mr. speaker, Sir, it is not a happy occasion
for me 1o rise in support this statulory reso-
iution. It has happened earlier also. Once 9
States were dismissed and secondtlimein 7
States were dismissed, Shri Lodhaji was
saying thal nearly 100 State Governments
have been dismissed by the use ol this
Article. No doubt Article 356 is an excepflion
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and only under the special circumstances
this Article can be invoked. Dismissal of the
duty elected Govermnments is not a happy
occasion for us.

Mr. Speaker, Sir, the question is that
why are we supporting this resolution? I think
that in view of the points discussed during
thé no-confidence motion moved by Shri
Vajpayee that people went out of control and
the reason given by Shri Kalyan Singh for
tendering resignation that people could not
be controlled, is a proof of the failure of law
and order system. When a leader of any
party states that the law and order situation
went out of control in the State and when it is
proved that the Law and order situation had
gone out of control then invoking of Anicle
356 is very much justified.

PROF. PREM DHUMAL (Hamirpur):
Why was it invoked in Himachal Pradesh,
Rajasthan and Madhya Pradesh?

SHRIBHOGENDRA JHA: 1 amcoming
tothatpoint also.In Uttar Pradesh, there was
. no option except to invoke Article 356 and
later on it was invoked in three more States.
It was unprecedented and was for the first
time in the History of Indian democracy that
thrice the wrong affidavits were filed before
the Supreme Coun and false assurances
were given in the capacity of the Leader of
the opposition Party.

PROF. PREM DHUMAL: No affidavit
was filed on behalf of the Leader of the Party.

SHRI BHOGENDRA JHA: It was filed
on behalf of the Leader of the Party?

PROF.PREM DHUMAL: No affidavit
was filed even on behalf of the leader of the

pany.

SHRIBHOGENDRA JHA: lt was stated
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in the House by the leader of the party and
reilerated time and again outside the House
in the capacity of the leader of the party that
no damage willbedone to the structure. The
group was being led by the President of the
Bhartiya Janata Party and the leader of the
position besides many others.in this task
they were totally failed thereby inflicting a
blot on the history of India.

Mr. Speaker, Sir, | do not consider it
proper to think of the structure as just the
Mosque because our history is the testimony
tothe factthat inthe whole world only in India
since ancienttimes we had been safeguard-
ing eventhe graveimitants. They might have
got deslroyed but we have not demokished
them. In the circumstances the happenings
of Ayodhya are a biol on the Indian history
and have definitely caused deep anguish
and pain lo every Indian, including me,
whether he is a Muslim or a Hindu.

These Peogle did not come forward
when the Bhartiya Janata Pary was indulg-
ing in mischievous propaganda, for years. 1o
propagate that the disputed structure is also
a temple. Because 14 pillars are ol the
temple only. So. where was the need 10
demolish it and thereby pull down curains
onanimporantchapter of the Indian istory.
This is only the handiwork of an organised
group of people. And out of the 5 banned
organisations the chief Minister of the State
claims to be a member of one of them and
the other Chief Minister has also made a
similar claim. | could have taken their asser-
tions in right spirit had they claimed that they
are the members of the banned R.S.S.
oganisation. But now since it has been
banned they are now not keeping any asso-
ciation withit. Howevertney have never made
such an assertion. In the circumstances
except for this unpleasant surgery/dissec-
tion there is no way out. '

Mr. Speaker, Sir, we are also in the
Opposition and in a Parliamentary democ-
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racy the position of the opposition is just next
to the ruling party. In such a situation, even
now it is hoped that they will admit that the
demolition was done against their wishes.
Let them speak against the Government
against dissolution of the L egislative Assem-
blies. It is their right. Even today, let them
declare that the demolition was done against
their wishes. Therefore, if the Bharatiya
Janata Party announces to rebuild a similar
structure that existed before 6th December,
a new atmosphere will be created.

SHRI RAJVEER SINGH (Anola): If we
announce, will the Governments that have
beendismissed be revived? They are asking
us to make such an announcement. ‘Why
should we do so?

SHRI BOGENDRA JHA:Mr. Speaker,
Sir, the BharatiyaJanata Party leadershipin
the House is very responsible. Let them
come out even now and say that they wouid
fix the responsibility of rebuilding the struc-
tureinits pre December € onthose who were
responsible for its demolition. If they do so, |
think that in spite of their total failure and
breach of promises, the House and the
country wiil consider their case.They should
take steps to atone the sin they have
committed. (Interruptions) It is up to them
whether they do it or not. But when my
opinionis sought asto what shouldbe done,
I will give it. They say that they did not wish
to demolish the structure and they did not
ask anybody to do so. Some people say that
some ecceniric people came there and
demolished it. They did not intend to demol-
ish it rather it was demolished against their
wishes, declarations and affidavits. They
should make a prornise to reconstruct the
structure that existed before 6th Decemper.
There should be suome co-ordination be-
tween their word and deed. It may be late.
But it willcome true. It was done against our
wishes. That is why we are saying so.They
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are still unable to muster enough courage.
That is why people suspect that their inten-
tions are still not clear.

If the intentions of those who are in the
seat of power are not clear, there is no way
out than to dismiss them. Though it was an
unpleasant act, there was no way out left.
So, we support it.

One more thing is dangerous. the hon.
Prime Minister said in his speech.....

MR. SPEAKER: There has been a
debateof 14 or 1S hours onit.  seemsto me
that you are supporting it.

SHRI BHOGENDRA JHA:
Mr.Speaker,Sir, | am concluding.The hon.
Prime Minister said that it needs further
amendmenis that “"assemblies could be
dissolvedbefore any apprehension.” Please
dare not to make any assault on the federal
structure of the Union of India and to es-
trange Centre State relations. The Govern-
ment should not also resort to such a meas-
ure. Our hon. friends from the Bharatiya
Janata Party have put agreat burden onthe
country. We should not putanew burden lest
the federal structure should be disturbed.
We should safeguard the rights of States.
We should not misuse it. The developments
that took place in the country after the 6 th
instant.

MR. SPEAKER: ShriBhogendra, it has
beendebatedfor 15 hours. Please conclude
now.

SHRIBHOGENDRA JHA: Mr. Speaker,
Sir, if we stant demolishing mosques and
temples in West Bengal also, the Govern-
ment has every nght to criticise us. | am
saying allthis because it was a very extraor-
dinary incident. The loss was inilicted after
the 6th instant.

SHRI MADAN LAL KHURANA (South



713 Stat. Resolutions re.
approval of Proclamations in relation

Dolhif My S s mna a astoithod
in 19847

SHRI BHOGENDRA JHA: That was
also aninjustice. Thatepisoda still exists.The
Government has to make atonement for
that. It would be better that in that connec-
tion, as our friend Shri Khurana said, both
the ruling party as well as the opposition
should make atonements. Then the country
will be absolved of this sin. This is a right
opportunity. They should do it together.

SHRIMADAN LAL KHURANA: It could
,be done if the Parliament is dissolved.

SHRI BHOGENDRA JHA: My request
is that the loss suffered by the country after
the 6th....

MR.SPEAKER: You have already said
it. Please do not repeatittime and again. We
all have understood it.

SHRI BHOGENDRA JHA: | am saying
this much that i am supporting the untoward
measures of dismissing the governments
under such ¢ ~cumstances. But it should not
be made a precident. This occurred under an

extra-ordinary situation and let it remain

extra-ordinary.

[English]

MR. SPEAKER: Do you wan! to say
anylhing?

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD): |
was submitling that initially you wanted to
take up Constitution (Amendment) Bills at 6
o'clock. | will submit to this House that if we
take this Resolution tomorrow marning and
take up the voting on the constitution
(Amendment) Bills, it will be better. Asfaras
this Resolution is concerned, we can take it
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up after this or tomorrow morning. Right
now, we take up the Constitution (Amend-
ment) Bills on Panchayati-raj and Nagar
Palika:

MR. SPEAKER:Ithink that it is the wish
of the House that we can take up the discus-
sion onthis subjecttomorrow in the morning
and take up the Constitution (Amendment)
Bill today.

SOME HON. MEMBERS: Yes.

CONSTITUTICN (SEVENTY-SECOND
AMENDMENTBILL

Insertion of New Part IX

AS REPORTED BY JOINT CCMMITTEE-
CONTD.

[English]

MR. SPEAKER: Now we shall take up
Item Number 19,

[Transiation]

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL DEVELOP-
MENT) (SHRI G. VENKATSWAMY). Mr.
Speaker, Sir, Iwouldliketo statetwo orthree
pointsinthis regard. It hadbeen statedin our
manifestothat 72nd constiiution amendment
Bill would be introduced within a period of
100 days. Keeping In view the above com-
mitment this Bill has been introduced and |
have already ciarified all the other things
....(Interruptions)

SHRI RAM NAIK (Bon ) tiw. el
there is discussion on it, we wili alsc speak
on it. (Interruptions)



